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THE VICE-CHAIRMAN (DR. RA-
FIQ ZAKARIA): I think it ig more
than enough. He has said that he
will convey it to the Minister con-
cerned and looking to this thing, I am
sure, the Minister would know what
to do.

SHRI BHUPESH GUPTA: I appre-
ciate what you have gaid, what Mr.
Salve has sald and what my friend
has said. We had some other pro-
gramme in mind, but we shall not do
it expecting that the Minister will res-
pect our collective wish or sentiment,
call it whatever you like, of this House,
which y.u have voiceq and which he
hag alsec shared, Now, it is for the
Minister of Parliamentary Affairs to
expedite the implementation at least
that part of the plan namely, the
‘presence of the Minister here ag soon
as possible to make a statement.

ey

MOTION FOR FLECTION TO THE
ADVISORY COUNCIL OF THE
DELHI DEVELOPMENT
AUTHORITY

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF): Sir, I beg to move:

“That in pursuance of clause (h)
of sub-section (2) of section 5 of
tht Delhi Development Act, 1957
(61 of 1957) this House do proceed
to elect, in such manner as the
Chairman may direct, one member
from among the members of the
House to be a member of the Ad-
visory Council of the Delhi Deve-
lopment Authority.”

The question was put and the motion
was adopted,

—_—

MOTION FOR ELECTION TO THE
COIR BOARD

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI SITA
RAM KESRI): Sir. on behalf of Shri
Charanjit Chanana, I beg to move:
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“That in pursuance of clause (e)
of sub-section (3) of section 4 of
the Coir Industry Act 1953 (45 of
1903), read with rule 4(1) (e) of the
Coir Industry Rules, 1954, this House
do proceed to elect, in such manner
as the Chairman may direct. one
member from among the members
of the House to be a member of
the Coir Board, for such period as
may be specified by the Central Go-
vernment.”

The question was put and the
maotion was adopted.
MOTION FOR ELECTION TO 'THE

CARDAMOM BOARD

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAN):
Sir, 1 beg to move the following mo-
tion: —

“That iy pursuance of clause (c¢)
of sub-section (3) of section 4 of
the Cardamom Act. 1965, (42 of
1965), read with rule 5(1) wof the
Cardamom Rules, 1966, this House
do proceed to elect, in such manner
as the Chairman may direct, one
member from among the members
of the House to be a member of
the Cardamom Board.”

The question was put and the
motion was adopted,

——

THE BUDGET (GENERAL) 1981-82—
GFNERAL DISCUSSIONS—contd.

THE VICE-CHAIRMAN (DI
RAFIQ ZAKARIA): Further discus-
sion on the General Budget, Mr. Rama-
krishnan you have got ten minutes.

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Yes, Sir. Eleven minutes Mr.
Vice-Chairman, gir, T just started mv
speech yesterday. I will say that the
Finance Minister’s job is not an en-
viable one. He has his shares of bou-
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quets and brickbats, and by and large,
I think, in this Budget, taking all the
circumstances into account, he has
done a very neat and good job.

At the outset, Sir, I would like to
Ppose this one point to him and also
for the consideration of the Govern-
ment and the entire Parliamentary
system. Why do we have thig seerecy
of the Budget at all?Is it not better
to have the open syslem of discussion
which some States in America have
on what the Budget proposals are,
which the bureaucrats can always
work out. and what levies are pro-
posed. The pros and cons of these
can be discussed in Parliament, and
then the Government can take a deci-
sion so that all the pressure lobbies
can build themselves up in the open.
Even now the pressure lobbies do
build up, but it is all behind the
scene activity, So, I pose this for the
consideration of the Finance Minister.

To balance the Budget is not a very
easy task. The deficit this year will
be over 2,000 crores of rupees; that is
what it will be once the entire thing
comeg through, Of course, in thig stu-
pendoue« task he hag the able assi-
tance of the demi-godg why are sitting
there in the official gallery and the all-
knowing people of the North Block.
Why I say this, Sir, ig that the burea-
ucrats of the olden days when the
Indian Civil Service was there, were
calleq the steel-frame. But now the
all-knowing bureaucrats of today, I
think, should hetter be called the alu-
minium or ever-silver frame because
they think the suggestiong offered by
most Members are some sort of smat-
tering non-sense or they  consider
many of the Members as odd job bro-
kers for some businesg houses. I would
advise them strongly to refrain from
thiz attitude which they have develop-
ed in the recent past

Looking at the Budget from the
lavman’y angle. T think the Finance
Minister hag really done well in rais-
ing ths exemption limit to Rs. 15.000.
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Even last year while speaking on the
Appropriation Bill which came here,
I said that the middle class was not
attended to at all. And the Finance
Minister has offered relief to more 15
lakh assessees who will come in this
bracket. Actually, if you calculate
in a very good way as the chartered
accountants do, the people who earn
Rs. 23,000 or 24,000, after the standard
deduction and all that will get the
relief of this tax benefit. The margi-
nal changes which he has made in the
standard deduction and a'so other re-
lief he has offered, are really most
welcome, In this connection, while
he has raised the estate duty to Rs.
1.5 lakhg, I feel that the wealth-tax
also should have been raised equally,
to at least Rs. 3 lakhs. After all,
wealth will have to be revalued every
now and then, and a house which
used to cost Rs. 1 lakh before, with
inflation will cost Rs. 3 lakhs.

Sir, the monetary expansionist po-
licy of the Finance Minister—I am
duoting from Mr. Brahmananda, an
eminent economist:

“. .will only pour tonnes of fuel
into the blazing fire of 20 per cent
inflationary furnace.”

Sir., the Finance Minister hag been
described both in this House and the
other House ag a votary of the supply
side economics and post-Keynesian
school, But without going into all
this technical quibbling, I think, a
stage hag come when we will have
to live with this inflation Mark Twain
has said about weather that everybody
talks about weather but nobody can
do anvthing about it. If you are a re-
alist-economist you will agree that
these days everybody will have to
live with thig inflation. We must only
be happy that it is not like post-war
Germany whera a cup of tey cost a
few million marks, The inflation rate
T think, should be controlled and peg-
ged at a reasonable level, as we are
all attempting to do, rather than al-
wavs keep talking about this inflation.
In thig connection, I would appeal to
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the Government to use all the powers
in their hand all these anti-blackmar-
keting, anti-hoarding laws, ordinances
ang billy which have become a reality.
Now-a-days we find that most of these
are only on paper and they are not
being used against anyone. I would
strongly urge upon the Finance Min-
ister and the Government to use these
laws against corrupt businessmen who
are indulging in this sort of thing.

Sir, the Finance Minister has made
a policy statement. He has accepted
most of the major recommendations
of the Sezhiyan Committee in reor-
ganising the LIC. This is a step in
the right direction. In this connec-
tion, I would submit to the hon. Min-
ister, Mr. Sisodia and, through him,
to the Finance Minister, that the time
hag come when the functioning of the
banks should be reviewed. A high-
level committee should be appomnted.
Nowadays: there is a  mushroom
growth of banks, with each bank try-
ing to compete with the other. No
doubt, they will provide employment
opportunities. But beyond that, there
is quite a lot of money which is wast-
ed in the name of deposit-gathering,
in the name of serving the poor and
in the name of serving the rural areas.
This sort of competition in the Gov-
ernment’s own banking system is not
good. Even these can be reorganised
into five or six banks No doubt they
would say that competition is good,
but a stage has come when this can
be Jooked into by a high level com-
mittee

Regarding  the famoug  “black
bonds”, T think the time has come
when the Finance Minister, who is a
man of high integrity, should accept
the rightful criticism made by many
rectione of the public and also by
many learned people. If a scheme
which has been introduced in good
sniri; becomag a failure, there ig noth-
ing wrong in saying, “All right, T did
a mistake; it became a failure.” Per-
haps this sort of thinking hag come
over him. Even the other day he said,
“We are having some other schemes
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in mind in case this fails. He has
given an indication, I woulq like to
say that these dayg we have to live
with black money, We must gee how
we can reintroduce the voluntary dis-
closure scheme, refined or gadapted,
to tap thig black money and put it
back into the economy,

The Finance Minister has already
said that there will be no demonetisa-
tion now. But in the Business Stan-
dard of three days back, there is a
veport that some study group in the
North Block is again studying to see
whether a new-colour or a new-design
hundred-rupee note can he introduced,
whether some forms can be got when
the old notes are given in exchange
for the new notes, whether some CID
men can track them and so on. I do
not know whether it is imaginary or
real, but the Business Standard has
featured it on the front page. I would
request the Finance Minister to lpok
into the report and allay the fears of
the public in this regard.

I would now come to some of the
critical points, The levy on stainless
steel barg has been increased from 75
per cent to 1756 per cent. Sir, this is
very glaring. Anybody who knows
about the stainless steel industry will
definitely know that this has been
done to help one power bloc or the
other. T lay an open charge in  this
House that this has been done to he'p
Bihar Alloy Steels and two or three
other big companies including the one
in which one of the hon. Members of
our own House is there, These are the
persons who prodece it and they get
a windfall benefit byecause of this in-
crease in the levy. This should be
definitely reduced. I know the Finance
Minister himself knows about the ver-
acity of my statement. I would
strongly plead with him to reduce the
levy.

In regard to the problem of poverty,
the Central Statistical Organisation,
which ig itself a part of the Cabinet
Sacretariat, has sald:

“Leave alone measurement of
poverty even the concept of pover-
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ty is so complicated and raises se-
veral basic issues which are not easy
to solve.”

So this talk of people going above the
poverty-line or below the poverty-
line js just mere talk and prattle.
What should be done is to ameliorate
the condition of the poor and to sece
that there is maximum productivity
and maximum employment is pro-
vided in the country. In thig context,
the need of the hour ig more produc-
tion. Just a few minutes back we had
a long discussion on the strike by
public sector workers. More than 50
per cent of the capacity of the public
sector unitg is lying idle. I think the
Finance Minister along with hig other
colleagues in the Cabinet should see
that production is maximised in the
country, Sir, telephone rates have
been jacked up very highly, and I
would say very undeservedly. I am
sure Members both from the Ruling
party ag well as the Ovposition know
about the wonderful smooth and effi-
cient performance of our telephone
service, None of the telephones work.
So that solves most of the problem.
Most of the STD calls get discon-
nected, particularly at the crucial
moment., In thig connection I would
like to bring to vour notice that 1T
have taken a flat in South Avenue but
I do not live there; T live with my
sister. My flat is locked. It ig not sub-
let; it is locked. I have not stayed
there ever since I became a Member
of Parliament though 1 took posses-
sion of it. And-yet I get a Bill for
Rs. 10.000/-. I do not know which
ghost has come and dialled from my
telephone. Not only this. I get a bill
pertaining to a period fwo years be-
fore I became a Member of Parlia-
ment. T do not know how thig could
happen. Therefore, this sort of things
can deflnitely be looked into. When
day in and day out criticism comes
about this service, Mr. Stephen sits
supemely immuns to the criticism
and takeg it with some gort of rancour
and arregance, and says, “If thp tele-
phone is not good, then don’t use it.”
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This is not the type of an answer ex-
pected of a Communications Minister.
I hope he will surely concede that for
the rates that we pay a better ser-
vice should be provided by the tele-
phone Department.

Next T come to the levy of auxiliary
duty of 5 per cent. The impact of this
falls greatly on the consumer. I would
suggest to the Finance Minister that
he could reduce it to 2% per cent
keeping the inflalion rate down.

Then, the 15 per cent levy on news-
print has heavily come in for criti-
cism. I would request the Finance
Minister tp reduce this levy on news-
print from 15 per cent to 5 per cent
and also give some concessions to the
medium and smal] n2wspapers which
are badly affected now. In this con-
nection T have got a very important
point to make, The Palekar Award
which has been given has not bee
mplemented by most major newk-
paper organisations. They have only
agreed in principle. But from the
backdoor they go to court and get stay
orders. Even in this morning’s papers
we read that the largest group. the
Times of Inda, has got a stay; simi-
larly. tomorrow other big groups will
go to court and obtain stays. The
Palekar Award is onlv on paper, It is
not being implemented. The Govern-
ment would do well to reduce the
newsprint levy and direct al] the
newspapers concerned to implement
the Palekar Award.

The Finance Ministler saig that there
will be no increase on petroleum
products while on the other hand a
backdoor increase hag been made on
kerosens for industrial wuses by an
administrative circular of the Petro-
leum Ministry. Kerosene oil price for
industrial ‘uses has been jacked up:
from Re. 1300 #m Rs. 32800. The Tra-
vancore Titanium_ £ a public sector
concern, was in need of several kilo-
litres of kerosene and they gaid, “We
are prepared to pay more”. Then
some brilliant officer put up a note
that this particular organisation was
prepared to nar morez On that, some
other more intelligent man said, “Put



287 Budget 1Y81-82

{Shri R. Ramakridanan]
it for the entirg industria] userg of
kesorene.” What will happen ig that
the kerosene which ig now available
for domestic consumption, will find
its way into black market for indus-
trial uses. There wag a news report
that this is being considered by the
Ministry. T would urge the Finance
Minister to discourage this sort of
gazette notifications for these illegal
levies, 1 would strongly ask him
immediately to withdraw the circular
of the Petroleum Ministry,

The Finance Minister no doubt has
indirectly encourageq the cottage
industry sector in regard to matches
by increasing the levy from 420 to
550 where it is mechanised. He has
kept the maximum slab at 720. There
is only one big multi-national com-
pany in thig country in this industry.
Despite day in ang day out criticism
by Members of Parliament nothing
concrete is done to check this com-
pany—it is WIMCO. It always has its
way. There was a report even yester-
day in the newspaperg that WIMCO
have Jdeclared the highest dividend.
Again and again the Finance Minister
seems tp take a soft attitude towards
this WIMCO which indulges in all
kinds of mal-practices, which takes
matches from the small sector. dam-
pens them and then sells them so
that they may get a bad name
WIMCO somehow is given a gpecial
treatment by this Government and
the previous Government. [ do not
know why this specia] treatment is
always meted out to this mulli-
national which should be asked to
quit the country right now. Still we
will have self-sufficiency in match
production. Just like Coca Cola which
was thrown out, WIMCO also should
be thrown out.

I congratulate the Finance Minister
for including Asian Games; about
Rs. 30 or Rs. 40 crores have been
earmarked, I think officially. It may
be more slightly. As my friends in
the Opposition have said, several
hundreds of crores of rupees may be
spent on them. I think it is for pro-
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moting the cause o0f international
understanding. This is a rightful ex-
penditure, The Prime Minister her-
self visiteq the World Tamil Con-
ference at Madurai ang she was
deeply appreciative of the huge
gatherings of twenty-five lakhs which
was there to promote world Tamil
understanding.

Sir., I have a few submissions to
make on behalf of our State. It is very
difficult these days for a State to raise
resources. In this connection, 1 want
to say that our Government has a pro-
posal to change the capital of Tamil
Nadu from Madras to a place between
Tanjavur and Tiruchirapally because
we find that it is very difficult for
people staying some 300 or 400 miles
away from Madras to go there for all
sorts of things every time, Further-
more, this will also help to ease the
problem of unemployment and pov.
erty. If a new capital liky Tslamabad
could be built in Pakistan and if
Brazil could have a new capital like
Brazilia we also could have a new
capital city. And this will be built at
a cost of Rs. 300 crores to Rs. 400
crores. T would earnestly request the
Central Government to give us the
miximum assistance out of the State
Plan allocationg for thig project.

We also want to have airports and
the third-level airlineg to operate bet.
ween Salem  Tuticorin, Tanjavur,
Rameshwaram and other places of pil-
grimage and tourist centres, There is
not enough allocation in the Plan for
this. Though we have already made a
request I would now once again ear-
nestly request the Central Govern-
ment to consider ouy proposal for
building airports in these small places
and also for operating third.level air-
lines in some ©places where some
infrastructure facilities are already
available, for starting this.

We have also requested the Central
Government for permanent grought
relief measures and allotment of
100.00¢ tonnes of foodgraing for the
drought affected districts ang 2,000
drill pits for constructing Jeep bore
wells so that the people affecteq by
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drought conditions could be given DR. (SHRIMATI) SATHIAVANI
relief from their distress. The Central MUTHU (Tamil Nadu): You give

team ig most welcome tg have a look
at the relief work that is going on.
I would request the Finance Minister
to kindly expedite this and also to
reconsider the Seventh Finance Com-
mission report which saig that for
drought relief there should be no sep-
arate assistance other than the Plan
allocation.

One final point is this. I do not want
to raise any controversy. The Directive
Principles of the State Policy says
that the State should make all end-
eavours to implement prohibition and
to prevent consumption of alcohol. We
are finding it very difficult to raise
resources and in case some sort of rel-
axation is made in this it will be
better because unnecessarily some
people bring ug trouble with all sorts
of imaginary scandals which never
exit, Let the Centra] Government find
out who are the persong really in-
volved in thig scandal. when the State
Government’s enquiry will be over,
Then they can decide whether actual-
1»- the State Government is involved
in this or not. Also several persons
who come to Delhi T am not pointing
at any individual M. P. or M. L. A. as
signatories to the memorandum are
themselveg involved in eriminal cases.

Iso spirit is nothing new. Even from
1974 spirit useq to go from Tamil
Nadu to other places. Whether it rea-
ched the destination or not, we do not
know. I do not want to go inte this
question. I would only say in thig con-
nection that the Central Government

[The Vice-Chairman (Shri Dinesh
Goswami) in the Chairl

has been receiving hundreds and
thousands of telegramg every day.
There are rumours that lobbies are
working to gee that the Sarkaria Com-
mission report is withdrawn . . .

(Interruptions)

SHRI V. GOPALSAMY (Tamil
Nadu): Sir on a point of order...
{Interruptions).

SHRT U. R. KRISHNAN (Tamil
Nadu): You sit down. Mr, Gopal-

samy. When a Member is speaking,
yru should not interrupt.

your ruling on whether it is relevant
or not.

THE VICE-CHAIRMAN (SHRIL
DINESH GOSWAMI): You please sit
down. If it is a point of order, I can~
not help. Yes, Mr. Gopalsamy.

SHRI V. GOPALSAMY: The hon.
Member wag speaking about the bud-
get and finances. Now he is speaking
on something which is not the con-
cern of the budget. I would strongly
object to it...(Interruptions).

SHR] R. RAMAKRISHNAN: Yes-
terday hon. Members spokes about
Gujarat reservation issue.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): So far ag the
point of order is concerned, unfor-
tunately or fortunately on the ques-
tion of relevance a lot of indulgence is
given in this House. When Dr. Zakaria
was in the Chair, the hon. Member
was about to conclude. Now, I would
request him to conclude his speech.

SHR{ R. RAMAKRISHNAN: 71 only
wanted to say that the Central Gov-

ernment has been receiving thou-
sandg of telegrams every day. The
Sarkaria Commission, which was

appointed by the very self-same peo-
ple to enquire into allegations, has
submitted its findings. The CBI is
wanting to lay some charge-sheets.
But there are efforts afoot to see that
this is nullified and some report
from below 1ig being put up saying
that the witnesses are retracting and
that is why I say: Let the Central
Government not be a prey to these
machinations and justice be done on
the merits of the cases.

«HRI V. GOPALSAMY: Sir only
one sentence ] want to utter. The
persons who have been found guilly
and against whom charges were made
are now in the ATADMK Party and
they are members of the ATADMK
Cabinet. (Interruptions). One person
hase become the General Secretary
of the AIADMK Party. (Interrup-
tions)
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SHRI R. RAMAKRISHNAN: That is

why T have gaid that justice should be

done on the merits of the case.

SHRI V. GOPALSAMY: That is
not the point. (Interruptions)

SHRI R. RAMAKRISHNAN: I have
said that justice should be done on
the merits of the case. Let them do

whatever they want.

THE VICE-CHAIRMAN  (SHRI
DINESH GOSWAMY): Let us hear
the next speaker. (Interruptions).

SHRI V. GOPALSAMY: Also. Sir,
one more thing 1 want to say. Sir,
charges were made against the leader
of the AIADMK Group in this House,

Shrimati Sathiavani Muthu. . . (Inter-
ruptions)
DR (SHRIMATI) SATHIAVANI

MUTHU: Sir this is not relevant.

(Interruptions) He is saying some-
thing which is not relevant at all.
(Interruptions).

SHRI R. RAMAKRISHNAN: Sir, I
have not mentioned the name of any-
body. I have made only some general
observations. Thank you, Sir.

THE VICE-CHAIRMAN
DINESH GOSWAMY): Yes,
Nanda, only five minutes.

SHRY NARASINGHA PRASAD
NANDA (Orissa): Sir, the various
shortcomings in the Budget have been
highlighted already...

SHRI N. K., P. SALVE (Maharash-
tra): Sir, I have to say something...

SHRY NARASINGHA PRASAD
NANDA: Sir, the various ghortcom-
ings in the Budget...

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Mr. Salve, I
am sorry, at least once you have b%n
beaten in Parliamentary tactics.

(SHR1
Mr.

SHRI] NARASINGHA PRASAD
NANDA: Sir, he various shortcom-
ings in the Budget proposals have

already been highlighted particularly
the ever-widening budgetary deficit.
continued inflationary pressure, a poor
“consolation by a crafty employment
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of point-to-point basis for price index
as against the basis of average, depar-

ture from the policy of ‘Zerg Net -

Foreign Aid’ and so on and so forth.

THE MINISTER OF STATE IN
THE DEPARTMENT QF PARLIA-
MENTARY AFFAIRS (SHRI SITA
RAM KESRI): Sir, what is this?

SHR] NARASINGHA PRASAD
NANDA: Sir, you notice today the
erosion of respect or authority, deep
economic malaice, intense social con-
flicts and tensions, etc. In such a situa-
tion, I will make rather unexpected
unusual andg unconventional com-
ments. The grealest need of the hour
is to create a climate of national
integration, unjversal harmony and
economic justice. In this connecticn,
Sir, T shall invite the attention of the
House to a Motion on “Eight-point
Plan for Harmony”  formulated by
Dr. Mahavir Persag Gupta. which
has been revived for the third
time in the Rajya Sabha and
presented by seven Members
of Parliameny belonging to ‘four par-
ties ang among they are twp lady
Members. This iy the work of a
social thinker who ig detached from
party poljticg ang it provideg a work-
ing paper touching on the basic na-
tional problems. They are:—

Firstly, intensive moral and spiri- .

tual education, by educating the
people on the true meaning of the
sacred geriptures through the media
of magg communication at the dispo-
sal of the Government in order to
root out the pernicious evil of com-
munalism from the ming of man and
to raise the national character. The
author has put it down in such sim-
ple, concise and gpecific worgg that it
can be easily understood by the com-
mon man. It jg the right approach
to the great religions of the world and
an exceptional advance in presenta-
tion of their true meaning. It will
be a gignificant contribution of India
to world peace and harmony, The
implementation of the secong point
of the 'Harmony Plan’ will bring
about pragmatic socialism. Tt iz spe-
cific and follows the middle path in
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economic philosophy to avoid the pit-
falls of both right and left extre-
mism, ‘ '

The third point of bilinguism at
the Centre will ensure the unity and
progresg of India. The fourth relates
to intensive irrigation so that water
reacheg every farm. The fifth will
control the population explosion and
thas sixth relateg to extensive housing
programme. The seventh relates to
speedy administration of justice,. And
finally, Sir, the eighth relateg to the
defence ang gecurity of the country
by making very constructive and
pragmatic suggestions to solve the
border dispute with China,

Sir, these suggestions were summed
up in a newg item mn “The Hindus-
tan Times’ of the 30th June 1980, on
the author’s book, “Aspects of Know-
ledge”, under the title “Call {5 gemi-
iitarise Karakaram Road.’ These
points which I have mentioned, the
author thinks, will set the correct
approach to our problems, Thank you,
Sir.

THE VICE-CHAIRMAN  (SHRI
DINESH GOSWAMID): Yes, My Salve.
How long will you take?

SHRI N. K. P. SALVE: As long as
I neeq tg complete.

# THE VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI). That ig true.
But, roughly, how much time?

SHRI N, K. P, SALVE. Twenty-
five minutes, approximately — Sir, I
learnt from Mr. Nanda today a new
technique: 1f one wantg to speak
out-of-turn, put your head down
and start reading.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): That may
not always be successful. (Interrup-
tions).

SHRI NARASINGHA PRASAD
NANDA: I finisheg in four minutes.
F') I have still 30 geconds to speak.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI). Which you
are making up now. (Interruptions)
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SHRI N. K. P. SALVE. At the out-
set. I owe an explanation to my
friends in my party, the Opposition
and in the Press, who have been ask-
ing me whether I have certain reser-
vations on the Budget as a result of
which I did not speak on the very
first day, As a rule, Sir, thankg to the
kindness of my party, I have been
speaking on the very first day; I was
the first speaker of my party for seve-
ra)] years. Sir, I want to dispel any
apprehensiong on this ground. I have
absolutely no reservationg on  the
Budget. If I could not speak ag the
first speaker, it was becausg of cer-
tain domestic difficulties. Sir...

SHRI SANTOSH KUMAR SAHU
(Orissa): Why domestic difficulties?
Why don’t you say it was due to your
son’s marriage? (Interruptions)

SHRI N. K. P SALVE: Difficulties
arising qut of the commitmentg ...

THE VICE.CHAIRMAN (SHRI
DINESH GOSWAMI): Many Mem-
bers may not be acquainted with it.

(Interruptions)

SHRI N. K. P, SALVE. On account
of 3 marriage in the family

I have absolutely ng reservations,
so far 45 this Budget jg concerned. I
consider—I unequivocally put it on
record—that the Budget proposals are
very sensible and mature to bring
about an exiremely judicious blend
of circumsception and enterprise at
this extremely critica] stage of the
country's cconomy. Sir, in the midst
of menacious pressures ang stresses
which are working to shatter the
counfry’s economy specially, Sir, in
view of the unabated advance o in-
flationary forces, making a veritable
hell of th, livey of less privileged
and under.privileged, I think  the
proposalg in the Budget deserve full
marks and a very high commenda-
tion. Sir, the Budget, ag all of us
know. and it has been acknowledged
even by those who take a more ob-
jective approach to thegs matters has
been acclaimed and well received by
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the common man, by the business
man and, in fact, by every sensible
man why understands the existing
crisis, the existing state of crisis, in
which the economy is engulfed. Ex-
perts and economists and headg from
tne Chamberg of Commerce at State
levels and at Ney Delhi level have
also commended the Budget. Sir, there
hag been a motivated criticism, and
I must submit, there has been some
irresponsible criticism from members
of some political parties who have not
yet reconciled to the humiliatjoy they
have suffered in January, 1980 or in
subsequent elections. There hag been
criticism by some non-political men
who have been pandering surrepti-
tiously 1o the whimg ang fancieg of
these politica] parties. Ii is exceed-
ingly unfortunate at this stage, poli-
tical capital should be aitempteg to
be made, that an attempt ghould be
made to unnecessarily politjcalise the
issues which do not exist, which do
not arise out of the Budget. And I
shal]l be referring o them just now.

Sir, I have read what Shri Piloo
Mody and Shri Bhupesh Guptz have
said on the Budgel. TUnfortunately,
Bhupeshda is not here. Now, Sir, gne
of them is wedded, g5 you know, to
luissez-faire and capitalism, the ideo-
logy of laissez-fuire and capitalism,
and the other, Mr. Bhupesh Gupta, is
wedded to Marxism and Communism.
And they both, making the most
grotesque pair, drew absolutely com-
mon inferenceg from the Budget.
Both of them foung that the Budget
wag highly inflationary. They thought
it wag anti-growth; they found it was
full of potentialities to increase unem-
ployment it wag anti-labour and it wag
anti-vapid industrialisation, And ac-
cording to them it js a Budget which
would make the poor poorer and rich
richer, The Bearer Bonds have been
disapproveg by both of them, entirely
for different reasons, Now, 6 Sir, the
reasong given by both of them to-
gether are entirely at variance with
each other. They are diametrically
opposite ,5 the twog ends of the
pendulum, According to one bt them,
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all the malaise and the deficjencieg in
the Budget can be attributed to an
extremely fauity ideology and philo-¥
sophy within the framework of which
this Budget has been framed, He finds
fault with the basic approach which
this Government ig wedded to, for
framing the proopsals of the Budget.
One of them, Shrj Piloo Mody, finds
that mixed economy is, in fact, the
cause of the entire misery and, in fact,
the cause for keeping the large popu-
lace of our country anguishing below
the poverty line for go many genera-
tions. According to him we must, in
our ideology and in our phijlosophy,
give up the whole approach of mix-
ed economy. We must give up all
controls, We mugt give up all regu-
lations and we must wind up all the
public sector undertakings and 1leave
everything to the privale sector un-
der the rule of the market with no
Government intervention whatsoever.
And gince we are not doing it and we
are not wedded to thig philosophy
of laissez-foire and capitalism, ac-
cording to him this Budget will al-
ways be a vicltim of such a pernicious
idrology and stultify economic growth
ang gocial emancipation of the coun-
try. The other people—I am taking
all of them as a symbol—have ™ been
criticising thig Budget on the basig,
o¢ basic ideology. We do not have
anything to argue with them because
we have accepted our ideology; we
are weddeg to it; we are going to im-
plemented it; we are going to live up
to it and we believe that the Budget
must cater to subserve our ideology of
mixeq economy. Mr, Bhupesh Gupta
finds that we are not gufficiently wed-
ded tp mixed economy tg build up an
egalitarian  society. According to
to'him, we do not have sufficiently
strong and gtringent rules and regu-
lations. According to him we have
given too much to the private sector.
Just now, he was putting the entire
blame for the strike that has taken
place at Bangalore yesterday on they
Government for not coming to terms
with the Unions. He says that we
have pandered to the wishes of the
monopolists, the houses of multi-
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nationals. Tatas and Birlas. He
alleges that that is why we are not
coming to terms with the employees,
Sir, one of them ig at one end of the
pedulum and the other is at the other
end of the pendulum. The truth of
the matter is that both of them are
absolutely wrong. They have to
understand that we have very clear
1deology and philosophy and that we
have to have a mixed economy as a
means 1o build wup an egalitarian
society. We feel that this mixed
economy alone will suit the Indian
genius. It will give us economic
growth, political  stability, gocial
emancipation and social justice. In
this view of the matter, I have noth-
ing further te say. I leave here
Shri Piloo Mody, Shri Bhupesh Gupta
and all of their type. There has been
an extremely humorous, if I may put
it more correctly a very comical,
attack on us, One of the leaders of
Lok Dal in Lok Sabhg said that
Mrs. Gandhi’s Government, ever gince
she came to power, hag heen frittering
away the large, heavy and massive
legacies which had been left behind
by the Janata Government and the
Lok Dal Government. In recent
times, I have not heard of 45 joke
which is more obscene and morbid
than this one. He says that Mrs,
Indira Gandhi’'s Government, after
of powers in New
Delhi, is frittering away the massive
and great legacies left behind by the
Janata Government and the Lok Dal
Government. What happens if one
were to see the legacieg left behind
by them? I am not one of those who
likes to pinpoint the wmalaise, the
evils, the deficiencies or the many
problems left behind by them. In
any way, we are going to solve the
oroblems of the people We are hert
tp solve the problems of the peopld
pecause the people have looked to
Mrs. Gandhi as the only leader who
is capable of delivering the goods.
We are bound to work positively for
the betterment of the nation and te
remove the problems which the peo-
ple, especially the less privileged and
the under-privileged, are facing. I
for one do not like to point out the
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lapses of the Janata Government and
the Lok Dal Government. I do not
want to point out the policies, falla-
cies and the legacies left behind by
them. Sir, today’s ‘Hindustan Times’,
on the front page mentiong some
report which giveg an indication of
the legacies which have been left by
the Janata Party and by their more
1llustrious successor, the Lok Dal
coalition Government. Sir, the head-
lines of the report in the "Hindustan
Times’ are; Cabinet was not fully
briefed on gold auction. It further
says, “Had the 13 tonnes of gold not
been sold at Rs. 86.5 crore in 1978, it
would have been worth Rs. 220 crore
in December, 1980.” In a rising mar-
ket, when the prices are rising higher
and higher, there is a further indict-
ment of the Government approach
that they deliberately and wilfully
so evolved g pattern and z system
and a method of selling gold that they
allowed a set of people to corner the
gold. Sir, the report further says,
and I quote: “The sale was a betrayal
of trust reposed by the people of
India in the Government to have
included in the gold for auction
voluntary donationg made by the peo-
ple during the wars with China and
Pakistan in 1962 and 1965.” Sir, this
country of Buddha and Gandhi, if
nothing else, hag a tremendoug moral
tradition. It is known for honouring
its own words. Sir, in the comity of
nations, India, despite its poverty, is
respected all over for one thing that
whenever the word is given by the
Government with reference to certain
deposits, certain loan payments, come
what may, the Government has never
gone back upon it. Sir, certain voluni-
tary donations given at the time of
the China war and the Pakistan war
meant to he only for the expenditure
of the nation and not to squander
and not to fritter away: the precious
gold was given in trust by the peo-
ple of this nation, those people who,
motivated by  considerations of
national interest, national security
and patriotism parted with their
belongings to the Government, and
not to enable some people in the Gov-
ernment fo enrich themselves.

~—
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Sir, there is another legacy on the
same page of the ‘Hindustan Times’,
the legacy of the Lok Dal Govern-

ment. The heading is: ‘‘Charan
Singh's  son-in-law found guilty”.
What does it say, Sir? I gquote:

A Legislative Council Enquiry
Commitiee has found the son-in-
law ot former Prime Minister
Charan Singh and a past Chairman
of the State Warehousing Corpora-
tion Guru Dutt Solanki guilty of
having entered into a dubioyg land
deal during his term in office. The
Committee in its 4l-page report
laid before the Legislative Council
said without mincing words that
Mr., Solanki with the help of other
officers of the Corporation misuse
his official position and the Gov-
ernment money to extenq undue
favours to his relatives.”

These are the lagacies, Sir. Then,
Sir, the Vaidyalingam Commission
was appointed by Shri Morarji Desai
when he was here after defying the
House for so many days. It is only
when the then Leader of the House
and one of his own lieutenants Shri
Advani, resigned on the issue that he
agreed to constitute the Vaidyalin-
gam Commission. It was not one of
*ha Comuinissions on par or with the
same purpose as the Shah Commis-
sion. The Commission gppointed by
him has come out with g scathing
indictment of the working of the son
of the then Prime Minister. Sir, we
have never been wanting to be vindic.
tivetowards these people. This has
been the legacy. And what have been
their legacies? Their legacieg left be-
hind have been inefficient administra-
tion, worst type of political oppor-
tunism_political and monetary corrup-
tion and political instability threaten-
ing disintegration. And, Sir, the only
thing that the Prime minister of the
Janata Government brought about
was the massive publicity he hag given
to one remedy he has been preaching
to the whole world the auto-therapy.
So, the only contribution is the
pregerintion of the auto-therapy And
except that, these are the legacies.
And what are they talking? They are

[ RAJYA SABHA ]

General Discussion 300
talking of Mrs Gandhi frittering way
the legacies, Thig Goernment, under
the leadership of Mrs, Gandh: is
relentlessly and assiduously working
to fulfill the promises that we have
given at the time of elections And
come what may, we are pound {o im-
prove the situalion ag we have in
1980-81 and the statistics speak for
themselves. But God fotbid, if ever
she is not able to carry the country
through shouly ghe ever fail, it must
be known to all the Opposition Mem-
bery that the entire system will
collapse, the entire Parliamentary
democracy will fail, One is entitled
fo one’'s own views, (Interruptions)
You gre entitled to your views, Wiin
what you have done to democracy,
what mockery ycu have made because
of your political opportunism, inter-
necine factiona] fighting the extreme-
ly despicable behaviouy in the party,
devoid of discipline and which we
have seen, do you think democracy
can ever survive with that sort of
approach to the problem? 1t is nice
to talk glibly but il ig very difficult
to be able to inspire confidence in the
neopls right from Kashmir to Cape
Comorin and Goa to Gauhati. How-
ever remote may be the corner in this
country, every man and every person
feels that if there is the leader who
can be trusted in this counry it is
Mrs, Indira Gandhi gng nobody else§
It is she alone who, if at all can
deliver the goods.

Sir, an honest evaluation ig neceg-
sary to be able to determine the
merits and demerits of the Budget.
And the first thing, therefore yhich
needs to be considereq iz the con-
text, the circumstances, the critica?
state of the economy in the midst
of which these Budget proposals have
come, I do not want to go bhack for
finding any political favlt with any-
body, But purely ag a factual evalua-
tion I want to give what wag it that
happened in "97¢-80 because the
entire economy of the country had
been put in the reverse gear. Thanks
to an extremely indjscreet, high-
handed, arbitrary appreach in the
Budget of 1979 presented by
Chaudnar Z%=ran Singh, I think in

-~
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the history of India’s economy there
has never been a calamity greater
than the calamity of the Budget of
1979 ang it is not to criticise
Chaudharisahib thay I am saying
this bui the figureg will reveal this
thing. The inflation was highest possi-
ble at the time when he was out ol
the Government The prices had star-
ted increasing ang in 1w months
time we had reacheq the phenomenal
figure of 4 per cent and ultimately
we ended up by 20 per cent: How
much back we hag gone in 1979-80?
If one were only to see that in respect
of growth we weny 15.5 per cent
minug in agriculture, we went 1.5
per cent minug in industrial production
and our GNP for the first time in
the last 20 years went minus by 4.5
per cent and an inflation rate of 20
per cent, This was the state of the
economy when Mrs, Gandhj and her
Government took up the reing of
Government in New Delhi, There was
& serious backlash of drought. When
they took up there were serious
infrastructural constraints and defi_
ciences. There was imparted inflation
already on the head of the economy
and there were heavy deficiencies
in the balance of payments, Over and
above that, Sir, thanks to an extremely
faulty monetary policy there was
also very excessive liquidity ratio gt
the time thig Government headeq by
Mrs, Gandhi took ovep the reins of
Government Thereafter, for the pext
six on seven montns, it was clear that
the position wag improving, It ig due
to the extremely pragmatic and
sensible approach of this Government
that it is what we are having next
year, i.e, 1980-81 There is the agricul-
tural growth of 19 per cent, for which
no one ig going tn give credit to Mrs.
Gandhi, hecause they will say that
it {5 due to monsoons. To some extent
it is true that we had good monsoons,
but overall it is the agro policy which
does made a (ifferent. Be that ag it
may, there is an expected industrial
production of 4 per cent ang out of
that up to December it has ouly been
2 per cent, The plug figure ig only 2
Yer cent up to December, November
and December. In fact, up to October
we were hardly able to neutralise the
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adverse effect, Wc were hardly able
to bring the reverse gear into the
neutral gear. The country had first
to be brought into the natural gear
ang that is what the Budget has done.
You had to bring the economy into the
neutral gear and then you think of
a thrust forward, The GNP rise is
expected to be 6 per cent gnd infla-
tion has been kept at 13.2 per cent.
By no stretch ¢f imagination ihe
inflation of 132 per cent can be
allowed to continue, If we continue
with this rate of inflation it will mean
further difficulties miseries, unabated
miseries, heaped upon that section of
the gociety which is the weakest and
whicn is the less privileged and the
under privileged. Inflation will have
to be contained. We will have tp fight
it out, But the fact remaing Sjr, that
in 1980-81 the performance of this
Government has been what these
figures speak for themselves, I am
likely to be accuseq of trying to be
partisan when I commend the Budget
more than it is necessary but the
performance is before everybody o
see. The Economjc Survey is there.
Whether or not we are likely to reach
the figure of 6 per cent growth in
GNP and that is primarily whether
the industrial growth will touch 4
per cent or not, I ardently hope the
industrial relations, and the labour
problems will be taken care of and
by March we woulg be able to reach
4 per cent industrial growth If we
do not reach 4 per cent industrial
growtlh and if our GNP doeg not
grow by 6 per cent, this will not be
the fauli of thig Government It will
be because of those people who are
rsponsible for irresponsible trade-
unionism; it will be because of those
people whose practice and percepts
are at such variance... (Interruptions)
What are thev speaking from? They
come ang talk here,

SHRT MANUBHAI PATEL (Guja-
rat): Why do you ovar-hear anybody?

SHRI N. K. P. SALVE: I will go on
as it is Fop vyour consumption, ¥
would tell vou that you have such a
difference in vour practice and per-
cepts. Here when you are speaking
on Gujarat, you say you do not
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support the anti-reservationg stir,
and that you are not with them. But
once you go back to Gujarat every-
one who has come here, and who has
nothing tg do with politics hag been
saying. ..

SHRI MANUBHA] PATEL: ] chal-
lenge. I have made a personal ex-
planation in writing; here it iz on
record, I have never said, Sir, ag he is
referring to,

SHRI N. K. P, SALVE: Why qid it
hurt him?

SHRI MANUBHAI PATEL: In-
directly, why should you refer to it?
Where ig the question of Gujarat?

SHRI N. K. P. SALVE: I did not
even know that he had a guilty cons-
cience in which he spoke.

SHRI MANUBIAI PATEL:
dare you irritated?

SHRI N. K. P. SALVE: There have
been people from Maharashtra who
‘nave been egitating for reductlon in
the price of sugar and some people
are among them who are agitating for
increase in the price of sugarcane. Do
they think that our Government is a
trickster or a conjurer which can have
miracles in the economy, on the one
hand to reduce the price of sugar and
on the other increage the price of
sugarcane? They mugt know, the
ruleg of economics know of np mira-
cles; they are gbsolutely ruthless;
as they cannot pe cowed down by
cheap political slogan-mongering or
by pious platitudes by which they
speak here ung outside the Parlia-
ment. They will only be cowed down
by strong discipline, by hard work,
and nothing else, and . whatevey s
done to break the gpirit of discipline,
whatever is done to break the gpirit
of harg work. whatever ig done to
make the people more selfish to the
detriment of the community, it is
never going to help us,

How

Therefore, Sir, I Hope that we will
reach thig 4 per cent increase in in-
dustrial production. But if we did
not reach, it was pecause of the man-
days lost and, surely this Govern~
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ment is very little responsible far-
the mandayg lost,

The other aspects of the Budget to
which | would like to refer to are of
guite some importance. There are
reliefs to the taxpayers. The most
salutory, the most wholesome gnd wel-
come relief has been given by the
Finance Minister in raising the exen.p-
tion limit to Rs. 15,000. This is a well.
deserved relief that he hag given to
those who are not able to pay on
account of unabated inflatiop, under
which they are groaning. Not only
that, it is also a relief to the Depart-
ment. I understand, the averag. -~
of an assessee is somewhere 1t
vicinity of Rs. 600 to Rs. 700 to 1he
Department and the average collec-
.tion from the assessegg in thig group
wag Rs, 500, Therefore, these asses-
sees were uneconomical so far as the
Department itself is concerned, This
manpower, 1 hope, will he diverted
for better purposes, for better inves-
tigationg and for augmenting ihe
revenues.

There is alsg an incentive provided
for investment by way of incteused
rate of interest on depositg up to 5
vears. Bank rates on such deposits
have been jncreased. Only today,
Economic Timeg hag given tha:t ‘Bank
Deposits Responsive to  Increased
Rates’; this Economic Timeg is a jour-
nal; certainly it is not going to sup-
port any Budget purely for political
motivations but deposits are extreme-
ly sensitive; they are extremely res-
ponsive to what the ratzs of interest
are And so, the banks are able to
get larger deposits. 'That ig what 18
necessary. Thig iz an incentive which
is a very salutary feature. And for
six years, National Savings Certi-
ficates, which will mature afte, six
years, the investment rate hag becn
doubled because of interest rate of

12 per cent. It iy a very salutary
feature of thig Budget.
Another salutary feature of the

Budget ig the remeval of the anomaly
which had been existing for quite
some time between the requirements
on the one side that not more than
40 per cent of the equity ghares will
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be held by the promoter; at the same
time there wag another requirement
that not less :han a certain percen-
tage of sums will be invested in the
project. Now, sums can be invested in
projects exceeding 40 per cent of the
shareg to be held. Earlier, the pro-
jects were boggad down. I know, for
myself, about two dozen projects
were bogged down. For months, this
anomaly went on and I am happy,
at long last, thiy anomaly hag been
removed,

I must congratulate the Finance
Minister for making ap allocation of
Rs. 17,479 crores against the alloca-
tion of Rs. 14.593 crores, which means
a 20 per cent increase. I hope, they
will make best efforts ang the only
effort they ecan make is that they
should be very stringent and very
rigoroug apd very strict in the mana-
gement of the economy and in the
management of tha administration of
the Government to ensure that the ex-
penses are mintmiseg to the maxi-
mum, They should try to minimise,
at least to the extent of ten per cent
of the expenses. If they are able to
do it. T have no doubt in my mind
that so fay ag this amount of Rs, 17,479
crores is concerned, 1t will not e cut
on account of inflation. If there is
inflation of 15 pey cent or 13 per cent
or 17 per cent, to thalt extent, it
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} means We are progressing at a stag-

nant point; we do not make any
growth. I ardently hope that infla-
tion will not seriously cut into the
Plan expenditure,

SHR] KRISHNA CHANDRA PANT
(Uttar Pradesh): What is your expec-
tation for thig year?

SHRI N, K P. SALVE: S; far as
this Budget ig concerned, my own
expectation ig that, it all depends on
how the Government ig able to effi-
ciently and effcentively control the
monetary and fiscal policies, and how
much economy we are able to effect
in the administration. If they are
able to work it well, if they are able
to bring about greater discipline and

“if there iy adequate industrial produe-

tion ang given good monsoong and
good management ang a better agri-
culture, I have no doubt in my mind
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that inflation can easily be checked. 1
do noy for 3 moment subscribe to the
view that imported inflation or higher
priceg of crude which we have to
pPay—again, thare may be a hike by
the OPEC countries—can lone contri-
bute to inflation as such. It all de-
pends on the efficient management and
1if there had not been efficient mana-
gement, it would not have come down
from 20 tp 13 per cent. I hape, again,
from 14 pey cent, it will be pegged at
2 or three per cent at the highest,
which can easily be ahlkorbeg by the
growth.

Then' Sir, there are ceitain changes,
statutory changss, brought about by
the Finance Bill. The most salutory
of them ig that, about fourteen articles
have been removed from Schedule
X1. I have never understoog i .
rationale of Schedule XI. Schedu.
XI contains some articleg ang certain
things manufactured by certain -
dustries which are not considered 1q
be in the priority sector. In our
country, at thig stage, every industry
which manufactures anything is a
priority sector and, therefore the
Finance Minister hag saig that there
ig no justification for thege fourieen
articles being there. 1 hope, he w.l
also see that there ig no justification
for the remainder of the grticles to he
there. Therefore, Sir, he has {aken
an exceedingly pragmatic view of the
whole matter.

Then, Sir, there hag been liberalisa-
tion of higher ceiling on development
allowance to the tea industry. There
is also relief to small-scale industries.
There ig complete tax holiday to in-
dustrial units in the free trade zones.
They are going 10 extend the scope of
section 35(b) in regarg to weighted
deduction to be allowed on certain
activities connected with export+ de-
velopment. Thers ig g reduction in
surcharge on Income-tax in respect of
all classegy of companies from 7.5 to
25 per cent. (Time bell rings) Sir,
you have given the signal. All that
I woulg like to gubmit ig this. May
be, these Budget oroposals are not
unduly bhold or unduly courageous.
At this stage, hie could not make such
a majop departure, At a stage when
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the economy is in such a state, he had
to be cautious and, at the same time,
blend with the enterprise. This is
what hag been dJone. Hence, Sir it
we evaluate thig Budget, we will find
thal the treng that this Budget indi-
cates ig the most healthy trend in
thinking and in the formulation of
Budget preposals. Thig hag been
vealised that by raising the rates of
taxation indiscriminately, you do not
cithey raise revenueg and you also do
not seem to achieve the ends of social
justice. Thig ig what every economist
ang every pragmeiic tihinker, who
unceptyg mixed economy, hag bee

pleading for quite some time. Mr.
Venkataraman’s Budget of this year
accepts this and thig is a healthy
trend, I ardently hope that this
rationalisation of {ax structure will
follow year after year, until we come
to a point where we have corporate
taxation, we have individua] taxation,
we have taxation in the non-corporate
sector and nobody Wwill consider it
necessary to evade any tax and that
they would fing payment of tax more
rewarding than evasion of tax.

4 p.M.

Sir, there are only one or two things
more which I want to suggest. 1 do
feel honestly that there is further
scope for jmprovemenf in corporate
taxation. In the organised sector, to
bring rationalisation, in my opinion i{
requires removal of the incentives.
These incentives have caused so
much litigation and so much of proo-
lem to the Government, ang one
never knowg whether as a resuly of
these incentives we have been able
to give the reoguisite of intended
direction to the industry, to the busi-
ness, to the trade, or not. There are
no data available. Everybody ex-
ploits, takes advantage of the incen-
tives in his own way. Today again
the “Econcmic Times” has brought
out a special survey on investments.
It has come out with a fact which
is already known to the people, who
are dealing with corporate taxation.
It says that the effective company
tax rate is down to 46.2 per cent. Sir,
the effective rate meansg the rate of
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actual tax to be paid, to be calcu-
lated, on income before profit. I have
always maintained that interms of
percentage, it is much less than that
prescribed by Mr. Venkataraman in
his Finance Bill. That is because of
those various incentives, various
artificial deductions. Therefore. 1o
avoid all these complications, get rid
of these incentives, ] suggest thal
the corporate taxation rate should
be fixed at 50 per cent straight for
the indusirial companies and 55 per

cent for the non-industrial com-
panies. Only one incentive should be
given. 8ir, and that incentive would

be that those companies who pul up
new plants, new buildings and new
machineries, shoull be allowed to
write off 75 per cent of the cost of
plant and machinery in the year of
installation. Thereby, I am sure, the
Government will lose nothing, As it
is, it iz just giving depreciation in
advance. Excepting that, there is
nothing that needs to be given.

One more suggestion. So fTar as
the tax rates for the non-corporate
sector is concerned, they must be
further reduced. Under the existing
inflationary pressure it becomes ex-
ceedingly difficult for an honest man
to be able to make the two ends meet
even if he is earning Rs. 50,000. At
that rate, however, one may earn.
The greed will continue. If you want
really to take a pragmatic approach
and ensure voluntary compliance, I
suggest that the maximum rate of
individual taxation, at no stage,
should exceed 50 per cent or 55 per
cent, income-tax and wealth-tax
taken together. Sir, for the first time,
in the wake of the courage shown in
the Budget, there has been no excise
levy. It is for the first time there is
no attempt to raise revenues by
direct taxes because it has become
counter-productive. Neither do they
bring in revenue nor do they serve
the purpose of social justice. In that
view of the matter I do hope that he
will consider these aspects of the
matter. We want him to coltect more
and more taxes. We want the people
to pay more and more taxes. And
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that will come only if there is volun-~
tary compliance. Otherwise, you
cannot rule this as a police state.
You cannot go behind the infringe-
ments and violations. He does not
have the machinery. It is not possi-
ble to check every assessee of every
secong assessee who evades taxes. He
does not have lthe meang to be able
te check that sort of evasion. There-
fore. ultimately, you have to depend
on voluntary compliances.

Sir, berore I close, I have only one
thing to submit, ang that is that in
this Budget the only dark horse is
the bearer bonds. There is a feeling
amongst knowledgeable people who
undersiand the tax law and the
Constitutional law that it is a very
tricky going before the Supreme
Court. I do not want to say anything
because the matter is pending before
the Supreme Court, That alone is
the dark horse. I am sure, the
imagination our Finance Minister is,
God forbid, it the scheme fails, he
will certainly come out with a more

pragmatic scheme which will meet
the Constitutional requirements and
will be able to raise Rs. 800 crores

this year. I do not know whether
he will be able to colleet Rs. 200
crores by the 31st March.

Before I close 1 would repeat what
I saiq because he was not here, Un-
equivecally I have said that it is 4
sensible and mature Budget bringing
about a very judicious blend of cir-
cumspection and enterprigse,

Thank, you.

THE MINISTER OF STATE
THE MINISTRY OF FINANCE
(SHRT SAWAI SINGH SISODIA):
Sir, I am intervening in the general
debate on the Budget at this stage
primarily to highlight some issves re-
lating to tax policies and administra-
tion and public expenditure which I
consider important so thalt some of
the budget proposals may be assessed
in the correct perspective.

IN

1 have gone through with great
care the recorq of speeches made by
esteemed Members of this House. I
have also been present most of the
time listening to the speeches made
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by the Members. Having lislened ta
these speeches, I can understand why
the hon. Members opposite feel so
aggrieved about the budget. The
Finance Minister has not obliged
them by presenting an unpopular
pbudget, The Finance Minister has dis-
proved the ancient dictum that v is
nol given to man to tax and please.
He hag made an earnest attempt o
mobilise resources for the plan and
yet he has chosen the levies so judi-
ciously that not only has the common
man been spared from additional
burdens, but he hag also been given
reliefs on a scale which none had
anticipated. This Government has
refused to oblige the Opposition with
a budget which they could make use
of for whipping up popular feelings
against the Government. The middle
classes are happy because a wvast
majority of them have been freed
from the burden of direct taxation.
Over 60 per cent of income-tax
assessees have either been totally
exempted from payment of tax or
have secured some reductipn in their
tax liability. Other sections of {he
society are also happy because larger
incentives have been Drovideg for
savings in the form af higher rate af
interest for the investments made by
them in bank deposits or small savings
scrips. The small entreprencur feels
enthused because the concessions
available to him under the intome
tax law and under excise duties have
been cnlarged and he can now coni-
pete more effectively with bigger
units. The housewife have welcomed
the budget because for the first time
in many years, no excise duty at all
has been levied or increased for
raising revenue. I would like the
hon. Members to contrast the ap-
proach of this budget, a humane
budget, with the budget for 1979-80
when virtually no single item in the
Central Excise Tariff was left un-
touched.

Sir, several hon. Members have
referred to the increase in the prices
of products such ag those of vetroleum
products, codf and steel, which was
effected a little ahead of the budget.

I am surprised

that a person like
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Shri Sankar Ghose with his economic
expertise and experience should take
exception to the adjustment of prices
of administereq productg not as part
of the budget hut as an independent
operation. He cught to be aware of
the fundamental difference between
price and tax which even elementary
text-books of economics bring out
clearly. The consumers of any
commodity should pay its economic
price. It is not fair to expect Llhe
general tax-payer or those who do
not pay any taxes at all, such as the
vast majority of the people who live
below the poverty-line, to bear the
burden involved in keeping the prices
of particular products artificially low.
Why should a poor man in a village
who hardly uses any steel be cons-
trained tg pay through tax or deficit
financing in order to maintain the
price of steel low for the benefit of
the man who puts up a multi-
storeyed building in Delhi or Bombay?
May I alsp remind hon. Members
that adjustments in prices of admin-
istered products had been effected
even in the post independenily of the
budgetary process? When Shri Piloe
Mody’s party was in power, the prices
of coal were reviseq sharply, but
after the budget of 1979-80, when the
caretaker Government was in office,
the prices of petroleum products
were raised in Avgust, 1973 without
being linked with the budget.

Sir. many Members of the Opposi-
tion referred to the problem of black
money. I would like to ask whether
it was not a fact that it was during
‘he Janatz ruie that the problem

SHRI KRISHNA CHANDRA PANT:
Will the’ Minister stop for a minute?
The point raised by Mr. Sankar
Ghose and also py Dr. Adishesiah was
that since the price adjustments now
come to very large sums, Rs. 2200
crores or so this year—it is under-
stood that they are different from the
Budget—shoulg not Parliament have
some say in these matters now? When
you take Rs. 2300 crores from the con-
sumers in general should Parliament
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not have some say in these matters?
This was really the point they made.

SHRI SAWAl SINGH SISODIA:
This is quite a different issue. Please
listen to me first. If there is any-
thing left over, then you can raise
your point,

Sir, many Members of the Opposi-
tion referred to the problem of black
money. I would like to ask whether
it was not a fact that it was during
the Janaty Party rule that the prob-

lem of black money, WwHhich has
plagued our economy since the
Second World ‘Way assumed large

propcrtions, because of weak tax-.ad-
ministration. The then Government
level often spoke of the neeq for
freedom from ‘fear. Unfortunately
tax evaders and tax dodgers took
this promise of freedom seriously
and enjoyed to the full the fruits of
this freedom. In 1975-Y6 and 1976-77
search and seizure operations had
been intensified as part of the 20-
point programme. But after 1977 the
drive against black money lost its
momentum. Only 429 searches were
carried out in 1977-78 anq assefs
worth only about Rs. 2.16 crores
were seized. In 1978-79, the number
of searches carried out rose to 965
ang the amount seized was only
Rs. 362 crores. By 1979-80 the reali-
sation perhaps grudgingly dawned on
the Government that tax administra-
tion Rad become slack giving black

money opportunity to play havoc
with the economy with impunity.
There was greater recourse to

searches during the year; but even
so, the number of searches carried out
was only 1674. Ever since this Gov-
ernment took office, and particularly
in recent months, vigorous steps have
been taken to unearth black money.
In the current financia] year up to
the end of January, nearly 3000
gsearches have been carried out by the
Income-Tax Department resulting in
seizure of assets valued at Rs, 15.65
crores. I want +to assure the
honourable Members that the Depart-
ment’s drive against black money
will be pursued with unrelenting
vigour\If our Bearer Bonds Scheme

wi
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is evoking  response despite the
pendency of court proceedings, it is
because those with black money are
conscious that the Department is in
pursuit of them ang they will sooner
or, later get cauyght. Action against
other economic offenders like smug-
glers and foreign exchange racketeers
has also been identified. Various
steps were taken to revitalise the
intelligence and preventive network
and to identify the areas vulnerable
to smuggling and the commodities
sensitive to smuggling. Particular
attention was paid to the west coast
region and io commodities such as
watches, synthetic textiles, electronic
goods, gold, silver ang wilg life
products which were the main items
being smuggled. The Intelligence
Wing stopped up the efforts and im-
mobilised two™ thajo™ gangs or orga-
nised smugglers operating in the
country, Simultaneously action was
also taken to curb the open display
and sale of smuggled goods in the

principal cities in the country,.
During 1980 goods totally valued
about Rs. 56 crores were seized as

ajainst about Rs. 40 crores in 1979.
Special attention was given to pre-
vent outward smuggling of  silver.
The total value of silver seized during
1930 wag about Rs. 948 crores as
against only RS 1.23 crores during
1579, The provisions of the CO-
FEPOSA were also more vigorously
enforced. During 1980 354 orders of
detention under COFEPOSA  were
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amount of Indian and foreign cur-
rencies confiscated amounted to Rs. 35
lakhs as against Rs. 14.5 lakhs in
1979. While taking energetic action
against smugglers and foreign ex-
change rvacketeers, we have at the
same time taken a number of mea-
sures to 'facilitate quick clearance of
passenger baggage. I would not like
to weary the House with details of
the various measures taken. But I
would like to stress that the walk-
through system which has beep intro-
duced at the airports with effect
from 6th February, 1981 hag been
welcomed by the passengers, tourists,
the press, and the public in general.

While pursuing effective action
against plack money, we are also
trying 1o tackle at its source the
causes for generation of black money.
As Finance Minister has explained in
his Budget Speech clearly, we pro-
pose to raise additional revenue not
from enhancement of rates of taxa-
tion but from effective  tax
administration. During the period of
Janatg rule, the marginal rate of
income-tax was raised from 66 per
cent to 72 per cent in two stages. In
1980-81, despite the reduction in rates
of taxation, which entailed a loss of
revenue of nearly Rs. 100 crores in a
full year and about Rs. 80 crores in
1981-82, we will be realising the
budget estimate. The Corporation
tax will aglso yield Rs. 1,550 crores
against only Rs, 1,515 crores which

—~issued as against 257 in 1979. Two we had budgeted for, and this des-

hundred ~and n.inet_v-tight bersons pite the fact the same concessions
légfsE;ggrA Flelcigézd so far under . had been given to the corporate
mn ’ ' sector in the last budget. Latest

There is also a spurt in the acti-
vities of the Enforcement Directorate
in the current year. The Directorate
carried out 1423 searches all over
India and foreign currency seized by
them was also double the figure in
1379. The total amount involved in
offences detected during the year
1530 was of the order of Rs. 55 crores
as against Rs. 30 crores in the year
1979 On departmental adjudication,
r2nalties exceeding Rs. 1 crore were
imposeq in the year 1980. The

trends in collections indicate that the
actuals may turn out to be better
than the revised estimate. We now
anticipate that collections under
indome tax and corporation tax
together may well touch the Rs. 3,000
crores mark.

While referring to the concessions
given under income-tax, some Mem-
bers have sought to make out that
we have been maganimoug at the
expenge of the States. May I remind
that exemption limits under income-
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tax law have been revised firom lime
to time angd the burden involved in
extending the concessiong has been
shared by the Centre and the States
depending upon the pattern of the
devolution of income-tax is settled
by the Finance Commission. In 1975-
76, we raised the exemption limit for
income-tax from Rs, 6,000 to Rs. 8,000
crores! Last year, in the very first
budget of the present Government, in
fulfilment of the pledge made in our
election manifesto, we raisegd the
exiemption limit to Rs. 12,000
crores . '

SHR] KRISHNA CHANDRA PANT:
These are thousands and noi crores.

SHRI SAWAISINGH SISODIA: I
am sorry. 1t is Rs. 12,000/-. Al that
which has now been done is that in
keeping with our party’s concern for
the interests of the middle class,
exemption limit has been further
raised to Rs. 15,000. and lowered the
tax burden for assessees upio
Rs. 30,000 Ags far as I am aware,
no State Government has Ccriticised
the grant of these concessions. The
State Governmentg are equally
interested in affording a measure of
reliey to the middle class. Even
looking at the impact of the conces-
sions from the narrcw point of view
of the ways and means posilion of
the State Governments, I would like

to stress that the interests of the
States are well protected, When the
Planning Commission finalised the
plan of the States for 1981-82, the

States’ share of income-tax had been
estimated at Rs. 981 crores. As against
this, even after taking into account
the concessions envisaged in the
Finance Bill, States will get, as their
share of income-tax, Rg 1,029 crores

that 1s, nearly Rs. 50 crores more
than anticipated whep their Plans
were finalised. The States should

therefore face no difficulty in financ-
ing their Plan outlays as determined
by the Planning Commission for 1981-
82 provided of courge they fulfill their
part of the commitment in raising re-
sources for the Plan, Further, the
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| enhancement of exemption limit for

'

income-tax should not be viewed in
isolation from other proposals in the
budget. The various tax concessions
and other fiscal policies ag outlined
in budget are designed to promote a
climate better conducive to invest-
ment and generation of incomes in
the economy. These measures are
bound to have a beneficial impact on
the growth of revenue from Income-
tax. The States will, therefore gain
significantly if the Budget proposals
are vieweq in their totality. The loss
on account of the raiging of the
exemption limit and reduction of the
tax liability in certain States will be
more than made up in the coming
years through a faster rate of growth
of the economy.

Sir, during the discussions on the
Budget, attention tends to be focussed
on tax rates and tax policies. In
assessing the contribution which the
Budget sceks to make to the solution
of the problems of the national
economy, it is essential also to look
at the projected pattern of expendi-
ture in  the Budget. The Budget
seeks tp raise the Plan outlay in
1981-82 by nearly 20 per cent. Coal,
power and oil, the three crucial sectors
of our economy, the healthy growth
of whirh is vital for our survival as
a self-reliant nation, have been
given the pride of place in the allo-
cations in the Plan for 1981-82. In
the other productive sectors, there
has also been a reasonable step-up in
outlays. While striving to stimulate
the rate of growth of the economy by
way of, larger investments in produe-
tive sectors, we have taken special
care of the needs of the weaker sec-
tions of the society.

The honourable Members will re-
call that for the first time after this
Government assumed office, a pro-
vision of Rs. 100 crores was made in
the Budget for 1980-81 for the
Special Components Plan for the
Scheduled Castes. This programime
is being continued with ap enhanced
provision of Rs. 110 crores in 1981-82.
We have also introduced a uniform
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Integrated Rural Development Progz-
ramme covering all parts of the
counfry. The allocation for the In-

tegrated Rural Development Prog-
ramme and the related programmes
has been stepped up from Rs. 158 cro-
res in 1980-81 to Rs. 198 crores in 1981-
82. This will be augmented by provi-
siong in the State Plans. May I also
take this opportunity to dispel the
wrong impression which seems 1o
prevail regarding the allocation for
the Nationa) Rural Employment
Programme? We have made 3 pro-
vision of Rs. 180 crores in the
Central Plan for this programme. But
this will be matched by an equal
amount in the State Plans. The
aggregate provision available for this
programme in the coming year will,
therefore, be Rs. 360 crores and this
will make a significant impact on the
augmentation of opportunitie;  for
gainful employment in rural areas.
The rate of growth projected in the
Sixth Plan will materialise only if
the priojects and programmesg envi-
saged in the Plan are cleared expedi-
tiously and implemented with pur-
poseful vigour. T am aware that the
Finance Ministry has a special role
to play in the expeditious clearance
of projects. As the Hpouse is aware,
major projects costing over Rs. 5
crores need the approval of the
Public Investment Board. Honoura-
ble Members will be glag to know
that in 1980-81, the Public Investment
Board hag cleared, upto the end of

February 1981, 79 new projects
estimated to cost Rs. 6,935
crores as against 73  projects

in 1979.80, which were estimated to
cost Rs. 4,946 crores, projects such as
Phases IV and V of the Bombay
_High, development of South Bassein
gas fields and go on in the petroleum
sector, 22 production-oriented pro-
jecty in the Coal Sector, geveral
projecty  for expansion and im-
provement of port facilities, pro-
jeets for augmenting of generation
of power, both hydel and thermal,
projecig for creating new capacity for
the production of aluminium,6 lead
and cement. I have referreq to the
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Working of the Public Investment
Board 1n some detail becguse I would
Iike the House to appreciate that the
Government’s macro policies for the
achievement Of s higher rate of
growth and economic self-reliance
are being backed up by bold and
timely investment decisions.

We hear a great deal of talk about
economy in  expenditure,  Some
honourable Members have referred
at some length to it. While wastefuk
expenditure should be curbed ruth-
lessly and the increase of non-func-
tional staff kept under check, I do
not think that the Hous, will accept
the basic thesig that economy in ex-
penditure cally for minimal govern-
ment. My party’s economic and poli-
tical philosophy assigns a dominant
role to the public sector in the pro-
motion of economic growth. We are,
however, keenly aware of the need
for economy in public expenditure not
in the narrow gense of the term but
in itg larger connotation—of ensuring
that we gat the best value for invest-
ment made in public sector and de-
partmental enterprises, Investment
decisiong should be taken on sound
techno-economic considerations and’
implementeq with the utmost expedi-
tion.

I have carefully listened fo the
views expressed by the hon. Members
on the performance of public enter-
prises. Public sector was in a run-
down condition when this Govern-
ment assumeq office. We recognised
that something needed to be done
urgently to rejuvenate the public sec-
tor, The non.availability of power,
inadequate supplies of coal, and
troubleg situation in some partg of
the country which resulted in inter-
ruptiong in supply of feed-stock, ete.
were identified as major obstacleg to
improvement in production. The situ-
ation in ports ang the difficultieg in
rail transportation were also taken
note of. These problemg received the’
urgent and continuous attention of
Cabinet Committee on Infrastructure.
The results of their endeavour are
there for all to see. T quote figures:
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showing improvement in production
in 180-81 over 1979-80. Coal-India
Production hag increased by & per
cent, Lignite Production hag increas-
£d by 69 per cent Blister Copper Pro-
duction hag increased by 24 per cent,

ang ...
SHRI SHRIDHAR WASUDEO
DHABE (Maharashtra): Has the uti-

lisation capacity increased in Coal-
India?

SHRI SAWAISINGH SISODIA:
Please try to hear what I say,

Lead production hag increaseq by 43
per cent., ONGC (Offshore) crude
output has increased by 6 per cent.
Thke public enterprises in Heavy Engi-
neering group like BHEL, Burn
Standard, Jessep & Company, Garden
Reach ghipbuilders ang otherg have
also improved production in the
current year. Similarly, the enter-
prises in the light engineering group
like the Cement Corporation of India,
Nepa Mills, Hindustan Photo Films,
‘Scooters India Ltd., have alsg improv-
ed production, Th, hon, Members
may also be glagd to know that re-
cently thera have been clear indi-
cationg of an increase in production
in steel after months of stagnation.

Sir, we welcome all legitimate and
constructive criticism of the Budget
and the economic policies it outlines.
But I woulg request the hon Mem-
bers not to decry or underplay its
positive aspects. I would also appeal
to them to rise above partisan preju-
dices ang cooperate with us in the
implementation of the Plan on the
basic objectives on which there is a
broad nationa] consensus,

Sir, I can say with all sincerity and
honesty that the progress of our
country on all fronts, including the
economic front, jg safe and sound
and our nation is marching ahead
with pride under the dynamic leader-
ship of our leader, Shrimat; Indira
Gandhi. Thank you. (Interruptions)

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Mr. Maran.
Your party has 15 minutes. Kindly
bear thig in mind.
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SHRI MURASOL[ MARAN (Tamil
Nadu): Mr, Vice-Chairman, Sir, let
me, at the outset, congratulate the
hon. Finance Minister for hig brilliant
Budget which he has produceg for
the second time in succession. Sir,
we know Budgetg can make history.

SHRI KRISHNA CHANDRA PANT:
Tamil Nadu's contribution... In-
terruptions)

SHRI MURASOLI MARAN: Yes.
Right from the days of Mr, R. K.
Shanmugan Chetty (Interruptions)
up to Mr. Venkataraman, we have
a ftradition. But Sir, Budgets can
mak, or unmake Governments. We
all know that during the pre-Inde-
pendence days, during the interim
Government, the Congresg gave the
Finance portfolio to Mr. Liagat Ali
Khan, And he created a new tax
called Excess Profits Tax to mop up
vast war time profits, and you know
it created such a propaganda that it
was thought that Liagat Ali Khan
wag putting thig tax to kill all the
Hindu industry, and the result was
that the Congress leaderg were com-
pelleq to accept partition. 'So that
Budget of Liagat Ali Khan hastened
in the partition of the country. Like
that, Sir the previoug Government
put taxes in such a savage manner
that they could not comg back to
power; the people did not return
them. In that context, I would say
that this Budget of the hon., Finance
Minister is a Budget of consolidation
and innovation. In hig own words,
from crisiy management he has come
to increase the growth of thig coun-
try. In fact, he has given a relief of
Rs 146 crores in direct taxey alone.
There are several notable featureg to
promote savings and investment The
moog of the people can be best des-
cribgd by the cartoon done by
Mr. Abu who wag a Member of our
House. He hag drawn a very beauti-
ful cartoon. He has depicted , mid-

b

dle-clags housewife planting a kisg on ¢

thy cheeks of Mr. R, Venkataraman,
The caption j5 “Mag for each other™.
It speaks for itself.
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THE MINISTER OF FINANCE

{SHRI R. VENKATARAMAN). My
‘wife will sue me for divorce,
SHRI MURASOLI MARAN: It is

only a cartoon. The entire salaried
middle-class people are very happy
and o1 behalf of ail of them I cong-
ratulate Mr., R. Venkataraman once
again. He has raised the nil glab
rate from Rs. 8,000 to Rs. 15,000, in
respecy of Income-tax, On account
of this, about 12 jakh of Income-tax
payers will go out of the Income-tax
net. By way of other exemptions
and reductions, 25 lakh Income-tax
assessees out of 40 1lakh assessees
will be benefited Thig is 5 very
notatle feature of thig Budget. At
the same time, another question
- arises, By this provision, the Centre
is losing Rs, 115 crores. If you 1look
at it from another point of view, the
Stateg are losing about 85.6 crores of
rupees because income tax ig bpeing
‘shared by the Centre and the States.
Just now, Mr. Sisodia told wug that
even then th. States are getting Rs.
50 crores during the plan period. My
argument ig that if the reductions
had not been made, the States would

have got more. Their cake would
have been bigger, That is not the
argument. If you ask me: “Does it

mean that you are not in favour of
it’? My answer is “No”. In fact, I
will go a step further and say that
just like in some of the Europesn
countrieg such as Netherlands, Den-
mark, Canada ang Australia, there
should be an automatic indexing of
-exemption limits by reference to in-
flation. My grievance is that the
‘States’ share ig being reduced, They
‘may get Rs. 50 croreg more because
of buoyancy of collection. But I
would sugsest that the Corporation
"Tax should also be brought into the
divisible pool. I remember that gur-
ing the N.D.C. meeting, the Chief
Minister of Maharashtra, Mr, Antulay,
stateq that it was the duty of the
Centre to see that the States dig not
suffer financially. Almost all the
States are ruled by Congress (I)
Party. That ijs why, T would urge
npon the Finance Minister to consi-
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der including the Corporation Tax
also in the divisible pool,

According to me, the only ong un-
bieasant feature in the Budget ig the
15 per cent duty on the import of
newsprint I am als, connecteq with
the newspaper industry and mine is
a small newspaper. But it ig unpre-
cedented. It ig cp far the first time,
So far the newspapers had been a
sacred cow and newsprint has pever
been subjecteq to import duty. This
15 per cent duty on the import of
newsprint is not justified. The news-
paper indusfry is completely depen-
dent on imports. We do not have
sufficient indigenous production, There
is only ong NEPA mill ang it gives
very poor quaiity of newsprint, Even
in Bangladesh, very good type of
newsprint ig produced. The ST.C. is
increasing the price of the news-
print every 3 months. Now,
another 15 per cent o¢f duty has
been added. I think thig ig too
heavy. Some hon, Memberg have
stated that smaller and medium-sized
newspapers should be given exemp-
tion. I am not for it even though I
belong to , smaller newspaper cate-
gory. I think it will lead to a lot of
malpractices. Secondly, thig new jm-
port won't affect 1{he bigger news-
papers at all. Well, the bigger news-
papers will increase the advertisement
tariff by 15 or 20 per cent. Ip fact,
they will get more profit and more
money from the Central Government
by way of Government advertise-
ments and DAV advertisements. So,
the affected persons are the language
newspapers, those whose jdvertise-
ment revenue is very small. That is
why 1 would plead with the hon.
Ministtr that as long as we do not
have sufficient newsprint preduction
in India. until then, he shoulg treat
the newspaper industry for some more
time as a sacred cow and should not
levy any import duty at all That is
why, Sir, thig partial reduction will
not deliver the goods. That is my
opinion,

Sir, another important factor which
1 would like to high-light ig thay we
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are not giving ag much importance
to family planning ag we dig before
becauss of the bag propaganda it in-
curred and because of some stigma
attached to it earlier. We are nog giv-
ing a boost-up to the family plan-
ning, Since independence, that is
over the last 33 years, by population
we have created one more India, And
in 18 years from now, ohe more India
will be created, and at such a rate,
our population iy growing. So, to ges-
troy Indi; we do not require neutron
bombs. More population explosion
alone will do the job. Now, Sir, there
are certain notable changeg among
the religious leaders also regarding
family  planning. The  Catholic
bishops, though they differ on the
methodg of family planning, are not
against jt. They have come forward
and stated that they are not against
family planning in toto but they are
against certain kinds of methodg of
family planning, Moreover, even in
Islamic countries, family planning is
being adopted vigorously, For exam-
ple, family planning iz practised in
Indonesia very successfully. Sir, per-
haps, Bangladesh ig one of the poorest
countrieg in the world and they are
practising this family planning.
They have no other go except to re.
sort to family planning. They have
brought out gsome literature saying
that even the Prophetls teachingg do
not come jn the way of family plan-
ning. Sir, I understang that only
Rs. 15 crorp have been allotted in this
Budget for family planning. This 15 a
a paltry sum_  This would not solve
the problem. So, what I would
suggest ig that a big boost-up
should be given to family plan-
ning; otherwise our achievements in
agriculture, indusiry and in every
other field will be nullified. Sir, our
achievement jn agriculture ig tremen-
doug during the last 20 years. From
15 million tonnes, we are now pro-
ducing 135 million tonnes of food-
grains, It is a fantastic achievement.
But population increase hag neutra-
lised the beneficial aspects of food-
graing production. So, we may claim
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that our godowns are full. Bui our
per capita foodgraing availability re-
mains the same ag that of 1950s and
1960s. We have not improved be-
causa the increase in the production
of foodgraing has been neutralised
by the increase ip population. So, I
would urge upon the hon, Minister
and the Government to launch an
effective family planning programme.
Ang the most recent ang dramatic
example is of Thailand which ig also
an agricultural country like India.
They have reduced the population
growth {rom 3.2 per cent to 2.5 per
cent. And for 1981, they are aiming
at 2.1 per cent. And I am fold that
80 per cent of the cost on family
planning in Thailand comeg from
foreign donors, So, we should take
a leaf from out of that country and
practisg it.

Sir, I once again congratulate the
hon. Finance Minister 'for breaking
up the giant LIC into five units, Tt is
a very commendable feat. Even the
author, Mr Era Sezhiyan, would not
have thought that even hig Janata
Government would have done thig so
soon. But Sir, he iy quite unchari-
table in saying that it is an accoun-
tant’s Budget. But this accountant
hag done that miracle, He hag split
the giant into five parts. But at the
same time, I would request him to
consider the splitting up of the giant
financial institutiong like the IDBI
becanse, Sir, I do remember that
oncy when Mr, Chavan was the
Finance Minister, some hon. Member
asked him , question why all the
financial institutions shoulg be situat-
ed in Bombay alone, and to which
Mr. Chavan replied, “It is the finan-
cia] capital of India.” Sir, why made
it go? There ig no statute. But prob-
ahly because of some historical acei-
dent and certain other factors, Bom.
bay hag become the financial capital
of India and Delhi the political capi~
tal of India. That is why we see all
the State Governmentg and all the
business houseg having ong liaison
officer and guest house in Delhi to
dea] with the Central Government

L
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and one liaison pfficer and guest house
in Bombay to dea] with those finan-
cial institutions, And, recently, Sir,
in the National Integration Council
meeting the Prime Minister hag said
that regional imbalanceg and dispari-
ties are one of the main reasong work-
ing against national integratjon, This
i one of the main reasons, So, the
IDBI. according to me, should be split
into four or flve units and for each
20ne a certain amount shouly be ear-
marked go that a balanced deveiop-
ment can take place all over the
country.

Sir, an ambitioug programme has
been launched by the ONGC, This
is very laudable. They are going to
engage foreipn parties on contract
on g producing-sharing basig to hasten
the pace of exploration and develop-
ment of potential oil fields, This is
a very good idea because most of our
import bill goeg to the import of
petroleum ang petroleum products.
Shou'd we go in for production-shar-
ing with these foreign collaborators?
I have no idea what itg result will be.
But I hope the hon. Minister will ex-
plain it. As I see jt, production-
sharing means that part of our wealth
will go out of the country, It reminds
ug about our colonial past. So_ if it is
inevitable, I would request the hon.
Minister to gee that the raw material
is processed in India. gjr, in princi-
ple T am not against foreign capital,
because per se there is nothing against
it. As you know, the United States
became a powerful country because
of British financing ang then West
Germany became powerful because
of American financing ang sp also
Argentina became powerfu] because
of West German financing. Evep now
we are hearing condemnation of mul-
tinational. here and there. But what
is happening in the USSR? Sir, the
Fiat company ig building cars for
them. Even the Coca-Cola has en-
tered the Soviet Union. That ig whyv
the Chinese ridicule the USSR and
say that they ar, practising Coca-Cola
Communism. But in China also the
situation is the same. OQur Birlag are
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going to build industries in China.
I gm not against that. But, at the
same time, let us be pragmatic about
it. We know America is the bul-
wark of capitalism but whepn they
went to reach the moon ang hoist
their flag on the moon it was done
by a public sector company and not
by private capital. Anyway, I would
like to be enlightened whether pro-
duction-sharing ig essentia] in this
case. But I would suggest that at
Jeast the raw material ghould be pro-
cessed here alone,

Then, Sir, we are spending large
sums of money on subsidising fertili-
sers. The only remedy is that we
should produce fertilisers. Adccord-
ing to the Explanatory Memorandum
abou; Rs, 44.85 crores have not been
spent for building fertilizer industries
bacause of varioug reasons, because of
some delay, We should endeavour to
produce the fertiliser that we need.
I woulg request the Government to
take up these matters and see that the
required fertiliser factorieg gre built
on a war footing,

Then, Sir, so far in all our Plans
and in all our projects the one mis-
sing thing ig the rural India. Now
there are twp different Indias, the
rural India and the urban India. We
are turning our eyeg to the urban
India because of organised sectors
anci other interests. But now there
iy an awakening among the rural
people If the recently held farmerd
rally had any message the message
ig this: The hon, Prime Minister is
aware of the awakening. The Gov-
ernment iy aware of the awakening.
Sir, in fact, you can compare it to a
volcano. (Time bell rings) It may
erupt any movement. What the far-
merg want ig more equitable distribu-
tion of economic resources of the
nation. Sir, the urban areas have
been accustomed to take 20 per cent
of inflation every year. If you take
the ggricultural produce, the vprices
have not risen substantially in 30
yvears. They have risen 30 per cent
in 30 years. Sir, at the prevailing
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prices in a normaj good year a ‘farmer
hopes to earn Rs. 1500 per acre of
wheat, atout Rs. 2000 per acre of
paddy ang Rs. 4000 for sugarcane or
cotton, But every year would not be
a normal good year, At thg same
time to earn the income of a Gov-
ernment servant working in a State
capital or Delhi that meang if he gets
Rs. 15,000 per gnnum to earn the same
money, a farmer has to own 10 to 12
acreg of wheat, 3 to 4 acres of gugar-
cane or cotton. Sir, the TNational
Council of Applieq Economic Re-
search points out that 95.8 per cent of
thg lowest income households earn-
ing less than Rs, 1200 per annum,
live in rural greas. So, 95.8 per cent
of the people, whose annual earning
ig less than Rs. 1200 live jn rural
India. According to 1975-76 figures,
the average income of the top 1 per
cent—we are talking of the kulaks
also—of tha rural households ig only
Rg, 28,200 per annum. Therefore, if
we compare the total taxable wealth
in the city of Delhi alone, it is nearly
twice that of rural 1India as such.
Such is the disparity.

Look_at our plans. In all our plans,
from the first to the ~present one,
rural sactor gets only 26.9 per cent of
plan outlay Seventy per cent of
population live in rural areas but
there is only 26.9 per cent of the
plan outlay. Sir, the rural people
are suffering because—I would say—
they are not getting remunerative
prices. If we take up the price struc-
ture, their inputs like fertilisers, che-
micals, machinery are the highest in
the world in spite of the gubsidy. If
you take the cost of their inputs, you
would find a 10 horse power tiller
costs Rg, 25,000; a 35 horse power
tractor costs more than Rs 80000,
Nowhere else in the world these priceg
are <0 high. But at the same time
agricultural produce price;  are
heavily controlled and remunerative
priceg are denied. But a borewel} of
about 100 ft. costs about RS 35.000.
Under thege circumslances, our effort
should be to raise the level of rural
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people. Unlesg we do it, we will get
into more trouble. That iy why, I
would appeal to the hon, Finance
Minister to let him turn hig eyeg to-
wardg the rural Indi also, Once
again, I congratulate our hon, Finance
Minister.

THE  VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Mr. Handique.
I hope you will finish i 15 minutes.
I do not know how much time you
expected but I hope you finish in 15
minutes.

SHRI BIJOY KRISHNA HANDI-
QUE (Assam): I will try. Sir, the
Budget needs to be considered in the
context of—in the words of the hon.
Finance Minister—‘an economic situa-
tion that continueg to be difficult.’
So, quite naturally, the basic fact that
the Government inherited an econo-
my in extremely poor shape, domi-
nates the Budget. It has twin-
objective which 1is to stem further
deterioration and direct our efforts to
attain growth ang stability. Added
to that near collapse of the national
economy during the period 1978-79,
the severe drought of 1979 massively
told on agriculture and hydel power
generation This, in a nutshell, is
the backdrop of severe constraints
under which the Budget had to be
formulated.

Sir, in the face of it, we have had
the Sixth Five-Year Plan the biggest
ever plan with the proposed alloca-
tion of Rs. 97,500 crores. Again, the
bulk of outlay is earmarked for cost-
ly development of energy, transport
svsten comprising of such critical
sectors as power, oil, coal, ports and
railways, in a determinegd bid to
remove the nagging constraints on
economic growth,

Sir, these are the circumstances
that tend to compel heavy doses of
taxation. It is, however, Finance
Minister’s realistic assessment of the
difficrult situation and his bold gnd
pragmatic approaches that reject the
course of taxation. Instead, it iz a
Budget designed to promote savings
and investment, to boost production,
and to give relief to one of the most

A4
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hard-pressed sections of the society,
the middle-income group.

Evidently, the Finance Minister’s

concern this time has been to guide
the economy on the path of non-
inflationary growth. To that end, he
hag sought te mobilise the communi-
ty’s savings in a big way for the pub-
lic sector by making jnterest rates on
bank deposits and maturitieg attrac-
tive by substantial increase. In private
enterprise, relaxation of the require-
ment under the Stock Exchonge
guidelines will attract investment in
industry.

Added to the proposed increasg in
the exemption limit of personal
Income-tax for 2.5 million tax-payers
and the enhanced r2te of standard
deduction in the case of salaried tax-
payers, the Budget makes a bold
experiment in the form of a series of
concessions to the corporate sector.
This progressive recognition of the
private sector assigned to play a
crucial role in the national economy,
and the progressive realisation of the
truth that efficient tax administration
rather than higher and higher rates
that raise resources and reduce eco-
nomic disparity, make the Budget
realistic.  Undoubtedly, our tax sys-
tem is sufficiently deep and wide to
ensure a socialistic approach for the
removal of economic disparity. But
the trouble here is. we believe in
more and more taxes rather than
efficient tax collection with the resuit
that the burden on the honext tax-
payers is very severe,

The Direct Taxes Enquiry Com-
mittee rightly recommended reduc-
tion in the Income-tax rates as a
meang to fight evasion on the ground
that—I quote:

“higher rates of taxation create
psychological barrier to greater
effort and undermine the capacity

and the will to save and invest.”

The Wanchoo Committee, too has
opposed a rigid attitude in the admi-
nistration of fiscal laws on the ground
—1I quote again:
“y rigid attitude would not only
inhibit a one-time tax evador or an
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intending defaulter from making a
clean breast of his affairs, put wouid

also unnecessarily strain the in-
vestigational  resources of the
dapartment in case of doubtful

benefit to revenue, while needlessly
proliferating litigation gnd holding
up of collections.”

It has even favoured a provision in
the law for a settlement with the
tax-payer at any stage of the proceed-
ngs. Theat, howeaver, does not mean
that we should be soft on tax eva-
50N, Ag a matler of fact, concrete
steps are mentioned in this Budget
against tax dodging The proposed
reduction of surcharge by 5 per cent
on Income-tax payable by all classes
of companies, that is from 7.5 to 2.5
per cent, in order to improve the
climate for investment in industry is
not only a material benefit but a good
gesture to private se-*or and thi-
shows Government’'s wrust 1n  being
responsive to the demands of the pri-
vate sector to play its role in the
national economy. Concessions such
as five years tax holiday to the export-
oriented industries in the free trade
zoneg and concessions to some other
industries are indeed prompted by a
sense of trust of the Government in
the private sector. But there is a
complaint from the private sector
that it is denieg the opportunity to
give a much better account of iteelf
than has been the case. It 15 true
that much will depend on its conduct
and responsiveness to the Govern-
ment'y call for greater investment in
the productive and purposeful chan-
nel. So it is imperative that the pri-
vate sector be told by the Govern-
ment in clear directives of its social
objective and justice and national
obligation to put money in circula-
tion. So, Sir, the concessions that
have been given to the private sector
must be hedged with effective safe-
guards Mere granting of conces-
sions without demanding the fulfil-
ment of ity gocial oblizatisons will give
tha privafe <oztor a long handle to
venture into: profiteering in a cavalier
manner or deliberate under-produc-
tion to create artificial scarcities.
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‘There must be a constant Government
eheck on its free hand.

While dircussing the Budget, I
wouid Ilike to draw the attention of
the hon. Finance Minister to the
regional imbalance inherent in the
Divisible Pool. An hon. Member just
a few minutes ggo referred to this.
As I understand, the federal financial
transfers have necessarily to be un-
even because of ditference in State’s
cconomy, population, natural resource
endowmenis and densily, Broadly
speaking, the stre:ses and straints in
the Centre-State financial relations
have developed mainly because the
States have had to zhoulder the res-
ponsibility of development themselveg
while the bulk of the elastic financial
resuvdi'ces remains with the Centre.
Granting that this is a Constitulional
obligation, yet the point at issue
desttveg a fresh exarmnination. At
leas! it may be possible within the
fran ework of the Constitution to
evolve a guitable formula for devo-
luticn of resources. It has to Dhe
adm tted that the base of the Central
Divi‘itle Pool should progre:zsively
wid'n. This is the inherent lozic of
the situation, It is, however, hear-
tenitiz to note that the hon. Finance
Min: tter refers to the recommenda-
tion: made by the Chief Ministers in
the .Vaticnal Development Council to
put ‘he revenue yield from the Cen-
tral Excise Duties and Additional
Exrite Duties to be in the ratio of 2:1
as fa* as possible. There is an assur-
ance in the Budget to achieve this
ratio gradually from the yields from
the asic and Special Excise Duties
on the one hand. (Interruptions)

THiT VICE-CHAIRMAN (SHRI
DIITESH GOSWAMI): Mr. Chakra-
korty, you have changed your seat
and jou are disturbing the proceed-
mngs. Don’t disturp the proceedings.
Flcasu go back to your seat,

SH'! BLIOY KRISHNA HANDI-
U™ and Additional Ex se
Nt~ an tha gther. takins the three

items of sugar. tobacco and texliles
tegetl or.
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Mr. Vice-Chairman, Sir, apparent-
17, it looks sound that bigger States
need more financeg than the smaller
States. But judging merely on this
basis without looking into the pro-
blems of the areas is not definitely
sound because the problems are not
the same for all the State areas. The
State areas differ in their natural
1e.qurce endowments and they nced
differential treatments, So the size
of the area of 5 State without refer-
ence to their specific problems, which
vary from State to State, cqanct be
considered as the only criterion that
can be applied equaily to all the
States. They call for special indices
of need. All the Iinance Commis-
sions, however, have given utmost
importance to the population ag an
index of need. On this basis, the
State with a larger population will
get a bigger share. Devolulion on
the bhasis of populaticn giveg the per
capitea income of different States.
But per capita income is not the same
and necd not be equal for all the
Statzs. K.cher States will have a
greater per capitae income than the
poorer States Thug the State income
may be considered as a criterion for
devolution purposes. Equity
needs that the Stats income
should be inversely relateq to
its share from the Divisible Pool.
Sir, the States have been advized to
raige their resources and to minimise
their dependence on the Central
assistance., It is true that the resour-
ces allocate to the States by the
various Finance Commissions and
the Planning Commission, have been
increa ing from Plan to Plan, and this
escalation i ng doubt a mark of
“generols responsivenegs” of the
Centre to the “expanding needs” of
the State and also the genuine desire
to ensure optimal utilisation of the
national resourceg in a decentralised

5 p.M.

fashion. But here {wo legitimate
anestions remain to be ancwered:
First, has the inadequacy q¢ the

States’ own resources been due to
certain mal-distribution of the reve-
;e resources between the Centre
aind the States? And, secondly. how
cen the poor and backward States
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ang Union Terrtories of the North-
Easter.y region mobilise
without adequate finance
ressur ;e mobilisation itself needs
adequt te finance. Sir, Assam’y an-
nial 1ss due to the flood ravages, on
an average, is Rs. 7 crores t; Rs. 8
crores. How much resources she can
raise in such circumstances? How
can the small States like Mizoram
and Nagaland raise the resources?
What resources have they got? Even
if they have, how can they raise them
without adequate finance?

resources
becausze

The Centre must also appreciate
the small States’ contribution to the
na“ional economy. Assam has a gize-
able contribution to the economy of
the whole country by her oil and tea.
Yet Assam is in proverbial poverty
in the midst of plenty. Assam pro-
duces 42,96,000 tonnes of crude oil.
That is about 60 per cent of the pre-
sent total production of the country.
Buf the royalty earned is at the rate
of Rs, 42 per tonne, and the total
royilty received by Assam is Rs. 22
crores per year. It i high time that
the Government raised the royalty on
a national basis in difference to the
aspirations of the people of this
region. Let us take another exam-
ple. Assam produces 305 million kg.
of tea per year, that is, 55 per cent
of total Indian tea, worth Rs. 400
crores., But {he Central excise on tea
is high; it is around Rs. 32 crores.
I hope the Government will give
some thought tp these suggestions.

Before I conclude, I again congra-
tulate the Finance Minister. Consi-
dering all the constraints wunder
which the Budget had to be framed.
the doubling of the oil prices in 13
months, the inflationary pressure still
rampant in the economy, the stagnant
exports and the mounting wage bill
of the Government employees, it is
creditable on the part of the Finance
Minister that he has managed to keep
the Budgetary deficit to a relatively
low figure. On the whole, it is a sav-
ings-cum-investment Oriented budget
dirscted to attain growth and
stahility in the economy which was
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in utter shambleg during the period
1978-79,

Thank you, Sir.

THE VICE-CHAIRMAN
DINESH GOSWAMI): Thank you.
Mr. Imti. Will you kindly conclude
in ten minutes?

(SHRI

SHRI T ALIBA IMTI (Nagaland):
I will try.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): There are
more than one speaker. Please try

to conclude in ten minutes so that
others also get a chance.

SHRI T. ALIBA IMTI: Mr. Vice-
Chairman, Sir, I find that this Houge
is run by the majority, for the majo-
rity and of the majority. We people
from the frontier area, get a little
time and with a great difficulty, once
in a blue moon. And when we get
our time, the House is almost desert-
ed.

I do not know how democracy, in
the real sense, is run in India. How-
ever, that ig a different jssue. I am
a very, very ordinary person, and my
analysis of the Budget shall be from
that sccount. I have no brain, and
also I do not have the time to study
the Budget, like a doctor who exa-
mines his patient Also, Sir, I do
not have much faith in the figures
shown in the demands for grants and
in the memoranda because I myself,
in the earlier days, had the opportu-
nity of helping some budget prepara-
tions, plan preparationg and so on.
The figures are manv times mislead-
ing and they are really not to be
accepted as gospel truth. For exam-
ple. when the consolidated expendi-
ture of a particular State, for instance,
of my State of Nagaland is being
shown, it is very presentable very
encouraging and very good and peo-
ple feel happy. But when the budget
is being divided and sub-divided into
different nheadings, heads and depart-
ments, then most of the expenditure
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ig shown against the security forces
and alike subjects, and only a very
small percentage of the budget goes
to the peopl= who actually require
the money. So this is how 1t is. So,
personally I do not give much empha-
sis on the actual financial figures.
Now, our learned Finance Minister

hag delivered his speech in 132 para-
graphs. Out of these 132 paragraphs,
Sir, I selected seven paragraphs. But
ag the time given is so short, I will
try to cover only three or four. The
first para I will take up is para 28.
In para 28 our Finance Minister has
dealt with black money and black
economy, Sir, with due respeet to
the Finance Minister, I holq this para
a black para. It deals with black
money ang I call it a black para. I am
not claiming any financial credibility
for myself. But we have such a
mighty Government. It is such a
great country; it is one of the biggest
democratic countrieg in the world.
Of course, we have our economic
difficulties. We have many economic
hurdles to cross. But this para 28
which gpeaks about the Special
Bearer Bonds, I personally feel, is a
disgrace for the country. It means
we are collaborating with black-
marketeers; we are trying to extend
our hand of welcome to those people
who have directly or indirectly rob-
bed the money of the tax-payers, of
the common people. By issuing these
Special Bearer Bonds, I personally
feel that we are going down morally
to a very low stage. If the Govern-
ment feels that it has to do it only
for the sake of money, that is a dif-
ferent issue. But I thought, and I
strongly believe, that the Govern-
ment of India hag got a certain moral
dignity, a moral decorum to follow.
Sometimeg we may be economically
very low. But from the time of 1947
under the great leadership of the late
Jawaharlal Nehru, we have been ftry-
ing to demonstrate te the world a
moral sense, 3 moral gtrength., Even
yesterday we discusseq about this
issue. I personally feel, Sir, that if
we are thinking only ahbout money,
we should call Tatas and Birlas and
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ask them to run the Government of
India and we should close down the
door of the Parliament and go home.
The Finance Minister is expecting
Rs. 200 crores out of this. But what
is Rs. 200 crores for such g big coun-
try? Assam has lost Rs. 2000 crores
last year in foreign exchange. And
now for the sake of Rs, 200 crores
and Rs. 300 crores we are extending
our hand to blackmarketeers, smug-
glers, and so on. So personally I am
very unhappy with this para 28. I
repeat I would call it a black para
and I strongly put my objection on
record.

Now, para 39, Defence. Yesterday
we discussed Defence through a Cal~
ling-Attention Motion to matter of
public importance. You will admit
that India must be strong; we must
be strong. Ag we discussed it yester-
day, militarily we have to make our
country strong. We are fired of liv-
ing 1n fear psychosis, especially we
the frontier people. We do not know
what will happen tomorrow, We
have already faced wars. We have
waged war with Pakistan and China.
The immediate impact of 3 war is
felt on the frontiers. Therefore, we
want that we should make our coun-
try very strong. We are seeing how

Russia and America are planning
their world, global, schemes, and
India appears to be isolated The

Government of India should take a

serious note of thig situation and
make our country militarily very
strong. The Iincrease of Defence

expenditure by Rs. 200 crores is too
meagre. This increase of Rs. 200
crores for Defence is not very satis-
factory. Our non-alignment policy
is good According to my observa-
tion, as also stated by one of the
Member:, we cannot fight with sticks.
Of course, we are not going to be the
aggressors. But we have to defend our
country. We are afraid of Burma,
we are afraid of Pakistan etc, etc.
How do we live like ‘that? This
country of 600 million people! So
this Defence Budget increase py only
Rs 200 crores iz too meagre, accord-
ing to my observation.

Para 50 deals with allotment for
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Scheduleq Castes and Scheduled
Tribes and Hilly areas and so on.
We are very much aware that the
Government of India, according to
the Constitution also, decided to keep
a special provision for Scheduled
Castes and Scheduled Tribes. And
for the last thirty-two years this has
been going on. Up till now the condi-
tion of the Scheduled Castes and Sche-
duled Tribes people except in some
places, is far, far, below the expecta-
tions. Here I have got some figures.
One Mr. R. N. Chantulia is the Senior
Research Officer in Planning Com-
mission. He says in the month of
October on the basis of information
obtained, “It is calculated that it will
take thirty-two years for Scheduled
Castes and Scheduled Tribes to come
on g par with the rest of the popula-
tion in pre-primary schools” So far
thirty-two years have gone, And ac-
cording to this Research Officer of
the Planning Commission another
thirty-two yearg are required even to
come up to the pre-primary stage
for the Scheduled Castes and Sche-
duled Tribes. This is very discourag-
ing. This is not at all a good figure.
Educationally and otherwise the
Scheduled Castes and  Scheduled
Tribes, and Harijan communities, hill
tribes, are still very much neglected.
Here is the Statesman of December
23, 1980 The Commissioner for
Scheduled Castes and  Scheduled
Tribes, Mr. Shishir Kumar, has in a
report presented to Parliament today
suggesteg to have a separate Ministiy
under the Prime Minister herself.
I think the Government should take
into account all these various studies
and reports for the welfare of the
people.

Out of 600 million population of
this country the Scheduled Castes pec-
ple are abcut 200 millions and if their
welfare has not come to the required
standard, naturally the progress of
the country will be affected. I do not
know, but 1 am told that some of the
Scheduled Castes people are ashamed
of themselves to be called Scheduled
Castes. Ouly at the time of getting
scholarships or appointments they
come forward with this label of Sche-
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duled Castes. I am one of them; I am
a hill man, I declare that such people
should be out of the Scheduleq Castes,
if they are ashameg of themselves, I
fee] if such people in the present gen-
eration do not come forward into the
national siream, the Scheduled Castes
themselves are also to be held respon.
sible. If there is no progress in that
communily, in spite of all tne money
speant for them and the goodwill and
services rendered for them by the
general community, by the highest
society, then they have to blame them._
selves. Then there is also a story of
a Brahmin family where the elder
brother is 3 Brahmin teacher and the
yvounger brother is 5 Scheduled Casic
clerk. How far it ig true. I do not
know If it i5 for emotional integration,
it ig all right If it is only for the sake
of getting job that does not help any.
body.

Now, Paragraph 62. (Time bell
rings). I am concluding, Sir, it says
that the Government is deeply con-
cerned about the lack of adequate
communication facilities in the North-
East. you have, therefore, decided to
take up six National Highways. The
names are given. Since I have no timse,
I would not read the whole thing, But
in the mean time I want to bring to
the notice of the Government that the
problem there is not merely an eco-
nomic problem. It is a political prob-
lem. It has to be dealt with in a prop-
er way. Wz know what is going on in
Assam. Probably people think that it
is all solved No, I tell you sir, that
the Assam prooiem 15 not solved but
it may come up again nex{ month.
It is just 1lying low. It will come
up. We have lost thousands of
crores of rupees in terms of fore-
ign exchange and developmental
works. The trouble started one and
half yearg agn. Tt started in the month
of August. 1979, peop’e may be think-
ing that it ig solved. 1 tell you that
Asgsam problem is far far from solu-
tion. I shall urge the Government to
take appropriate action timely to avoid
more tragic incidents.

In Tripura from today they have
started the Assembly. Any time any-
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thing can happen. The tribal people
are very angry there. They have been
cheated by the leflist Government.
When the election wag there, the lef-
tist party published in their manifesto
that they shall get Distriet autonomy.
So, all the tribal people supported
them, But when they came io power
in 1978 they forget the question of
autonomy. Then, when the Seventh
Schedule was about to be implement-
ed in June last year there were
troubles ang clashes in Teliamura,

So, Tripura also is another one and
there are very serious problems which
are coming up there. In Nagaland,
we are now having a good Govern-
ment. But I want to tell you how the
authority is encouraging malpractice.
1 want to mention a news item here.
“Mr. X., an MLA refused the Con-
gress(I) offer of two lakhs of rupees”
I have warned some of the senior
Congress Ministers here: “Please do
not play with money, do not play with

our life”. This is how money flows
from them,
THE VICE-CHAIRMAN (SHRI

DINESH GOSWAMI): I have given
you more than 15 minutes,

SHRI T. ALIBA IMTI: Yes Sir,
this ig very wrong and this should
be stopped, Only two minutes more,
Sir. The time is so short. What to do?

{Mr, Deputy Chairman in the Chair]

SHRI T. ALIBA IMTI: The time is
so short.

MR. DEPUTY CHAIRMAN: You
have to conclude now,
SHRI T. ALIBA IMTI: Sir, I re-

present 60 MLAs, because 1 am the
only one here from Nagaland, There-
fore, you must have some considera-
tion for me, As far as the Centre
is concerned, we have no parties and
we deal all equal as one. So, Sir, the
financial allotment might be quite
good and I am very grateful to the
Finance Minister, This is, on the
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whole a very good Budget, I agree.
But our main concern is law and
order and our main concern is  ad-
ministration. We are sitll neglect-
ed, Tripura, Mizoram, etc, Even in
Mizoram, youy are housing two tigers
together, that is, Brig, Sailo and Mr.
Laldenga, and we do not know how
it will end, where it will end, We
do not know at all. This is also not
very wise. Abcut Manipur, we all
know and it is under President’s
Rule now and we think that a popular
Ministry will come there soon.

Sir, my last point: You have been
very kind to give us a Third Level
Air Service and this is very beneficial
for us. But this Third Level Air
Service you have not given to Naga-
land, Dimapur is there, Bui in
the foothills and in the hills we do
not have any air link. It will be in
the interest of the public there and
the public will appreciate very much
if a Third Level Ajr Service is given
in the hills.

In regard to postal and telephone

communication ocur Minister Shri
Siephen has assureg as during the
Question Hour on the 11th that the

North East region will be the best in
the country in near future. T trust
him,

MR. DEPUTY CHAIRMAN: Now
please  conclude,

SHRI T. ALIBA IMTI: Thank you
very much, Sir.

SHRI JAGANNATH SITARAM
AKARTE (Maharashtra): Sir, T rise
to support the Budget, Sir, it is found
that very sincere and intensive effortg
have been made to augment the in-
come of the poor people. It is an ex-
cellent Budget. But certain drawbackg
and infirmities deserve attention.
The first glaring defect in the Budget
is that it has not considered any mea-~
sures to prevent the peonle from
wasting their money and their life’s
earnings for drinks. The day before
yesterday we got news from
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the All India Radio that the exrise
income, that is income from drinks,
in Maharashtra, the earnings or re-
venue, will be Rs. 61 crores this year.
Last year it was Rs. 40 crores, Now
it will be Rs. 61 crores Whg will
pay this revenue? It is the poorest
people who will pay. We are try-
ing to remove poverty and increase
the income of the poor people. We
are pouring some money ints  their
pockets and at the same time cutting
their pocket right at the  bottom.
We want {0 pump air into ™2 tube
and we want to puncture the tube at
the same time. This is what is hap-
bening to the poor people in India,
particularly in Maharashtra.

AN. HON. MEMBER: Everywhere.

SHRI JAGANNATH SITARAM
AKARTE: What does it mean? S8ir,
I will quote from the Tek Chand
Committes as to what it means, The
Tek Chand Committee was appointed
by ihe Planning Commission to study
the liquor menace in India. Justice
Tek Chand was the Chairman, He
toured the whole world. He toured
India, He studied official and un-
official documents, all publications,
and tnis is what he says:

“Whereas the State is richer by
one rupee the taxpayer is pcorer-by
four as he has to pay four times
the tax he pays, The Government
.as a tax gatherer is only a  junior
partner, entitled to 25 per cent of
the sweepings, the balance of 75 par
cent is retained by senior partners,
namely, middlemen—the contrac-
tors, the distillers, vendors, ete. For
the sake of getting one rupee as a
revenue, the State makes the dinker
to pay four time; the tax.”

Now, it is the most shocking news. If
the population of Maharashtra pays
Rs. 244 crores for drinking only. it
is horrible to think what may be left
for their maintenance.

Again, Sir, Mahatma Gandhi has
said, who pays the tax? Mahatma
Gandhi observes:
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“...the Government it seems, ins-
tead of stopping, are abeiting and
aiding the spread of alcohol, The
poor there, as everywhere, are ithe
greatest sufferers. It is they who
spend what little they earn in
buying alcohol instead of buying
good food and other necessaries. It
is that wretched poor man who has
to starve his family, who has to
break the sacred trust of Icoking
after his children, if any, in order
to drink himself into misery and
premature death,

Ninety wer cent of the alcohol drink
tax, that is excise duty, comes from
the pockets of the poor man. Now, I
want to ask, when this happens, when
We jgnore prohibition and nobody
talkgy of prohibition. how are we go-
ing to help the poor man?

Mahatma Gandhi further said:

“Having identified myself with
labour, I know what ruin drink has
brought to the homes of labourers
given to drink....”

This js most important:

“...1 know that they will not
touch liquor if it was not within
reach, We have contemporaneous
evidence that drinkers themselves
are 1n many cases asking for pro=-
hibition.”

My question to the Government is
this, Thousands of people have app-
lied to the Municts®®ties Gram Pan-
chayats and other local bodies and
have passed resolutions to remove
the liquor shops from near the
temple, near their houses, near the
houses of the poor pecple. When the
Government says that public opinion
is against prohibition, I have ty ask
the Government whether there has
been even one application from any
man in Maharashtra asking for a
liquor shop near his house, near the
temple or asking for a liquor shop in
his mohalla. There was not a single
application like this coming from
any citizen in Maharashtra, On the
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other hand, there were hundreds and
thousands of applications against
liquor shops., People have fought.
They have gone to jail, Everything
was done. What for? Not for get-
ting a liquor shop but for removing
a liquor shop, When there is strong
public opinion against liquor, why
does the Government not stop it? On
the other hand, they spread the liquor.
What is the reason? I know the rea-
son. The reason is that the Gov-
ernment is afraid of the tremendous

power that the liquor magnates
command today in Maharashtra.
They can change the Government.

They can create trouble and whatever
is purchaseable in election matters,
they will immediately purchase it.
Therefore, every Minister or Chiet
Minister is afraid of these liquor
magnates. Secondly, the most horrible
thing is that these liquor magnates
have created a very strong  lobby
amongst MLAs, MPs and Minlsters.
They have always tried to get licences
for opening liquor shops for their
relations, brothers, daughters and
sons. I know of a Prohibition Minis-
ter whose half a dozen relations have
got liquor shops. (Interruptions)y I
know that halt a dozen MLAs have
liquor shops in the name of their sons
or brothers.

SHRIMATI HAMIDA HABIBUL-
LAH (Uttar Pradesh): This is very
unfair, Sir,

MR. DEPUTY CHAIRMAN: Madam,
Please have patience.

SHRI HAREKRUSHNA MALLICK
(Orissa): She cannot do so.

SHR1 JAGANNATH SITARAM
AKARTE: "This is the real picture
in Maharashra. I challenge anybody
to deny it. Now, Sir we can under-
stand why prohibition is not success-
ful.

MR. DEPUTY CHAIRMAN: Mr.
Akaste, is this only for Mafaarashtra?

SHRT JAGANNATH SITARAM
AKARTE:T do not know the situation
in other States. Ministers in Maha-
rashtra have taken licences for their
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song or daughters. I have a list of all
of them Anybody <an get it verified.
I would like to ask one question. Has
prohibition failed anywhere in the
worid, particularly in Maharashtra?
Even the greatest enemies of prohibi-
tion must admit that when prohibi-
tion wag in progress or in  lorce,,
public drinking or social drinking had
been completely stopped and drink-
ing used to carry a stigma. I
know of cases where when it was
mentioned in a newspaper that a
prticular person drank liguor, he
filed a suit for damages. It was con-
sidercd baq to say that a man drank
liquor. Nobody dareq {o drink. There
could never be a marriage in which
drinks were served. At least
social drinking and public drinking
had been completely stopped If a
man wanted to drink, he had to do-
twq things. First he had to break the
law and then drink. If 100 people
drink today, only five would have
dared to break the law and drink.
And this was the success of prohibi-
tion in those days, I know, Sir,
studentg in the colleges did not know
what liquor was. I know of a case in-
Amaravati Tollege when the Princi-
pal suspected that a student drank, he
sacked the student and sent him out of
the college. Now, Sir, the Minister
himself has said that if you go to any
hotel, you find girls ang young people
drinking heavily. If this position
continues,, the removal of drinking
becomes impossible. And so long as we:
do not close the liquor shops and we
do not enforce total prohibition, no
amount of allocation either through
Budgets or otherwise will ever suc-
ceed in putting anhy pie in the pockets
of the poor people,

MR, DEPUTY CHAIRMAN:
will do.

SHRI JAGANNATH SITARAM
AKARTE: I thank you Sir, for giving
me this opportunity.

MR. DEPUTY CHAIRMAN: You
have put up a very brave flight for
prohibition. Now, Shri Shawl,

SHRI HAREKRUSHNA MALLICK:
Sir, how are they being denied a
chance to speak?

That
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MR. DEPUTY CHAIRMAN: Let
thim speak.
(Interruptions)

SHRI GULAM MOHI-UD-DIN
SHAWL (Jammu and Kashmir):
‘Bir, out of four Members from my

State, I am the only person speaking
wn the Budget; and 1 thank you, Sir.

Mr. Deputy Chairman, Sir, as {ar
as the Budget is concerned, the hon.
Minister himself said that it is formu-
Jlated in an economic situation which
<continues to be difficult. As regards
the other part of the sentence js con-
cerned, T am not concerned with it
berause our submission is that as far
as the common man is concerned, he
is more concerned with his necessi-
ties and getting them at cheaper rates
rather than the jugglery of facts and
figures ang statistics. That is why,
Sir, I am not going into thosa details.
And I am concerned with only one
part of it and that is with regard to
the State of Jammu and Kashmir, As
Tfar as that State is concerned we got
only 5 ftrickle out of that huge
amount which the Minister presented
in his Budget. When there is a toren-
tial rain, we get a trickle there be-
cause, Sir, I should say, in a very
parsimonious manner he has dealt
with our State of Jammu and Kash-
mir. As far as the State jtself is con-
cerned, it is well-known that it is a
hilly State, very backward economi-
cally and surrounded by inimical
countries, tn, say the least, China,
Russia and Pakistan. (Interruptiong)

I am coming to Russia and resi
assured for that Russia is at
our doors and we cannot hide
the fact. You may hide it. The

question now is that we have faced
three wars in the State of Jammu
and Kashmir with Pakistan and Chira
has had an aggression and annexed
vast territories of our State. The
brunt of those warg or those con-
flicts fell on the people of Kashmir,
and of course, we had the Indian
Military at that time which support-
ed us even at the time of the firsl
raid when it cama~Trom Pakistan,
and we fought the iribesmen. But
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the question is that whenever there
is any conflict in any territory between
two armies, only those who have had
that bad experience can understand
and see for themselves what havoc it
causes. And we in Kashmir had to
face that. So far as this hilly area is
concerned, it~ has thres regions;
Jammu, Kashmir and Ladakh. In
spite  of the fact that this
State is baving such large hilly
regions and such heavy snowfalls,
it has only one road link with
the rest of the country and that
is the National Highway, which alsg
gets at times during winter blocked

for days af end because of snow,
avalanches and landslides and there
is no way out, So, in that context,

our first submission is that as far as
the means of communication are
concerned, the construction of roads
should be given priority by the
Centre. Sir, we had undertaken the
construction of two link roads. One
from Rajourj to Shopian and the
other from Poonch to Shopian.
We are grateful to the Central Gov-~
ernment that it has declared the
Batote-Dada-Kishtwar read as
National! Highway and work is going
on on that project. But we dg appeal
that these two roads also, which the
State Government had undertaken to
construct, the cost being estimated at
Rs. 30 crores, be declared National
Highways and work on them started
because our poor State cannot afford
that much of amount,

Now, Sir, the Budget also refeis to
power generation. We are grateful
to the Centre, to the hon, Minister,
that he has taken Tne Dalhousie pro-
ject under the Central control. There
is enough scope for hydro-electrie
power generation in Kashmir and
when the oil crisis is there we would
expect as far as this hydro-electric
power is concerned, it can be
generated in the State of Jammu and
Kashmir, which would incidentally
provide emplovment and other facili-
tieg to its peopte. When the Centre
examines the feasibility of new pro-
ject these products in our State can
also be examined.
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As far as the Railways are con-
cerned, Sir, I missed the opportunity
to speak on the Railway Budget b--
cause I was not here.

MR. DEPUTY CHAIRMAN: You
ean speak on the Railway Appropria-
tion Bill,

SHRI GULAM MOHI-UD-DIN
SHAWL: As far as railways are con-
cerned, we have only 100 kilometres
but we want the extension of rail-
ways up to Udhampur in Jammu and
then to Srinagar valley also.

ME. DEPUTY CHAIRMAN: You
can speak about it when the Railway
Appropriation Bill is taken up.

SHRI GULAM  MOHI-UD-DIN
SHAWL: I am submitting it now but
at that time I shall elaborate.

As far as road construction is con-
cerned, 1t should be given top priority.

Now, there is another aspect to
which I want to refer, There are so
many branches of nationalised banks
in the State. But, somehow or the
other, without going inté the political
aspect of the matter, I want to say
that advisory boards were appointed
for these nationalised banks and
wrong persons were appointed on
these advisory boards. Although we
do not expect that some minor pro-
blems will not be there, but we are
facing so many difficulties for get-
ting loans for poor sections of the so-
ciety who want to set up their own
industries or run their own business.
They are facing tremendous difficult-
jes in getting loans from these nation-
alised banks. So 1 would suggest
that so far as this State is concerned,
the Centre may effect some modifica-
tions and the State Government be
given some weight as an advisory role
or in connection with the recruitment
to its services or disbursement of
loans by banks, If the State Govern-
ment is given such a power in any
way that the Centre thinks fit, that
will very much enhance its prestige
there and at the same time, facilitate
our people to get loans on easier
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terms, The Budget says that with
regard to hilly States, some roads are
to be taken up in the north-east
India, That is correct, But as far as
our State is concerned, when we see
we are earning foreign exchange in
crores of rupees by exporting fruit,
by exporting other commodities like
carpets etc.,, and when we have the
biggest tourist industry in the country,
it is essentiai that the means of com-
munication should be such that these
commodities or the tourists are never

handicapped in any way. We have
demanded it previously also. On the
14th of June, 1980, the ministerial

meeting was held in Srinagar under
the Presidentship of our hon. Minister,
Mr. Makwana and it wag conceded
there that as far as the taking up of
the roads was concerned and cons-
truction of new roads was concerned
and as far industrialisation was
concerned, the Centre will be more
magnanimous henceforth, I express
my regret that so far it has not been
done, Ag far as industrialisation is
concerned, there is cne ITI—Indian
Telephone Indusiry, only in name, a
few people, and they too from outside
the State, have been brought there.
Ag far ag electronics is concerned,
there is only one person work-
ing there. It is only a window-dres-
sing and nothing substantial is there.
I would, therefore, submit that this
aspect should be looked into.

Either due to laxity, or due to ab-
sence of public sector there, we
have often appealed to the private
sector to start industries in the State
of Jammu and Kashmir, But as our
policy is based on the socialistic pat-
ter of society, we would welcome if
public sector undertakings are taken
to that State rather than the industry
being given to private individuals.

With regard to defence, the alloca-
tion has been raised. We welcome it.
We want strong India no doubt. As
far ag technology and other things are
concerned. we want advancement to
be able to stand on our own legs.
But Qere I would humbly submit, our
Prime Minister last year said that it
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appears that north and south have
collaborated in a way that they should
not have another war in Europe and
they want that war either in the Mid-
dle East or in the eastern sector of
the world., Having regard to  this
aspect of the case, even Russia and
America are talking round thé table
for a detente and are exploring ways
and means how to avoid the war. As
far as this region of the world is
concerned, I submif, we should ex-
plore ways and meang whereby we
have more friendly relations. Let us
have more friendly relations with
Bangladesh, with Burma, with  Sri
Lanka and with Pakistan so that we
are immune from any threat or &p-
vrehension, And, we can develop ¢ur
country in a better way. As far as
bearer bonds are concerned...

MR. DEPUTY CHAIRMAN: Leave
that point You will have occasion to
discuss this when we take up the Bill.
When the Bill comes, you <an speak
on that,

SHRI GULAM MOHI-UD-DIN
SHAWL: Thank you, Sir,

SHRIMATI HAMIDA HABIBUL-
LAH: Mr. Deputy Chairman, Sir, I
would like to congratulate the hon.
Finance Minister on giving us a really
socialist Budget; in other words, a
people’s Budget. Even the Opposition
concedes that it is a popular Budget,
but according to them, only superfi-
cially so However, all tl.e argumenty
brought forth by the Opposition lack
conviction, as if opposition for the
sake of opposition, Before the Bud-
get was presented, it wag stated that
only a magician could have saved the
present situation. Now that the
magic has taken place they refuse to
accept it. I am reminded of an Urdu
couplet:

“waEr fgm & TwA § 3@
gdr =|re wiE,

f& e @ foe o &, o & of
F& N o"waEg
qar g7 gAR STEA LMT & |
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As you know, the Plan outlay of the
Centre has been stepped up from Rs.
7,340 crores this™ year to Rs. 3$,b1Y
crores in 1981-82, Since T0 per cent
of our pople live in the villages,
agriculture has to be given the high-
est priority, Sir, I call it a people's
Budget. In thig connection, I wou'd
like to remind the House about the
very important scheme namely, the
national rural employment scheme.
There is a proposal to spend Rs. 180
crores this year and an equal amount
would be spent by the States on this
scheme, This is a revolutionary
scheme and this is a direct attack on
poverty. Another equally important
programme is the infegrated rural
programme. Sir, my only fear is that
these rural programmes sometimes
suffer terrible setbacks because in the
rural areas, there is very little arran-
gement for carrying out these p:o-
grammes. Lack of roads, lack ~f ac-
commodation and lack of educational
and medical facilities make it im-
possib’e for those who are working in
these projects to live there perma-
nently and organise them. Hencse,
better arrangements should be made
for the organisers to live there.

In spite of all the prophecies of the
Opposition that this year inflation
would be at least 20 per cent it is
not so, Sir, I would like to remind
the House that inflation is only 131
per cent today and it is well under
control. We are to raise Rs. 250
crores from auxillary import duties.
These dutieg protected us from com-
petition of developed countries and
thig is definitely justified under the-
present conditions,

Sir, another point which I would
like to bring to your notice is  that
thic deficit Budget was a necessity be-
cause of circumstances which are be-
vond our control. The c¢il Bill which
used to be Rs. 800 crores has now ex-
ceeded Rs. 5.000 crores. There has
been a continuous drought for the
last two years and our exports have
fallen because of the fact that the
developed countries have been put-
ting impediments on our exports
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Under these circumstances, we have
to do something about carrying out
our development programmes. Where
is the money? The money has to be
previded in the Budget. Our Finance
Minister has used all possible methods
to keep the deficit as low as possible
and at the same time plan for progress
and development.

As far as the tax concessions go, the
Income-tax exemption limit has bsezn
raised to Rs. 15,000, In this way, fif-
teen lakhs of people are out of the
Inccme-tax net. This is a big special-
ly for the middle income and fixed
income groups, who have been suffer-
ing all these years. This is probably
the first time that this section of our
society lias been taken care of and
they certamnly deserve it. The income
group of Rs, 2,000 per month will not
have to pav any jncome-tax. Simila»-
Iy, the surcharge of 5 per cent on the
corporate  sector has been reduced.
This will help in industrial growth
The reduction of income-tax on cor-
parate sector to the extent of 2.5 per
cent will also help in increased pro-
cuction in agriculture,

No excise duties have been levied.
Thig is a verv we'come step for the
housewife. Therefore, the women-
folk of the country are very thankful
to the Finance Minister for his special
consideration.

The bold step which has been taken
in connection with the small-scale
industry will go a long wayv in help-
ing all those companies in the small-
scale sector who are engaged in pro-
«ducing ancillary goodg or are working
for the large groups and producing
goods for them. The 8 per cent cut
in the levy hag also been very help-
ful and encouraging, Most of the
large industries will now go out of
their way to he'p the small industries
because of this measure.

The exemption limit for the wealth
tax has been raised from Rs. 50,000 to
Rs. 1.5 lakhs, which is a very good
step in helping the people.

For increasing the production of
ccal energy, cement, etc., very active
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tommittees have been formed. By
doing this, we are seeing a rapid in-
2rease in the production of all these
items. There has been an increage in
coal production and the Railways have
been ahle to have more haulage;
asart from the fact that the produc-
tion of coal as an essential commadity
is important, arrangements are also
being made to move it faster and more
effi-iently. Through this, 6 per cent
more eteciricity is alveady being pro-
duced with increase in coal and, there-
fore, in electricity, 1 am sure, we wili
go ahead very fast.

Nature hag a'so been kind to us and
because of the rains we will need less
power for our agriculture and use
power for industry. Our crop ig good.
This year we can provide more fur
our people,

At this stage, 1 weuld like to point
out to the hon, Minister ¢aat when cur
production of coal, cement foodgrains,
oil, electricity ond other commodities
is improving, our distribution systerm:
must also keep pace with it. The State
Gvernments must make special ar-
rangements for stocking the fair price
we 1 cuohnquisip 1oy pue  sdoys
afraid this 1s a sector where we have
corruption and inefficiency. This must
be removed somehow. Black-markei-
ing which destroys all our efferts
must be stopped with an iron hand.
Tt seems that the scheme of the Bearep
Bonds is not being too  successfu'.
Yesterday, the hon. Finance Minister
said that he had some other plans ton.
I would appeal to the Minister that
he must use all the meang at his dis-
posal to circulate the black money
that is bheing kept by rich few in
their lockers. This money must be
made use of by the nation and it must
be done as soon as possible.

Sir, while the production of food,
power, cement, coal and all other eom-
modities is growing fast, we will ne-
ver be able to solve one problem un-
less we tackle the problem of popula-’
tion explosion. This must be dealt
with; otherwise, we cannot keep the

balance, ;
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Sir, after the last rally, we feel
quite convinced that every man, wo-
man angd child in India is prepared to
help our Government to carry out its
policies and make them a real suc-
cess. Every Indian seems determin-
ed to help in solving the problems of
their motherland their families.

Under these circumstances, the Go-
vernment must bring out its dynamic
programmes and go straight ahead.
To achieve them, the people must be
told what is being done for them,;
and their co-operation must be taken.
1 am sure the Opposition will not be
able to hinder our progress because
the people of eur country are with us.
Therefore, I end by saying:

“wege & W @7 F@® 4, w9
at WY AT W,

g Afme wa sl g, W
HE&‘%‘W fi:ra. my

wg  #s T fgear X
TRAE T W o

Doesn’t matter what the Opposition
does. OQur people are with us, We
will go ahead, and go straight, and
we will succeed,

MR. DEPUTY CHAIRMAN: Dr.
Siddhu, Are you speaking?

DR. M. M., S. SIDDHU (Uttar Pra-
desh): Yes, Sir, I want to speak, if
you allow me,

MR. DEPUTY CHAIRMAN: Yes.
I am calling You. (Inlerruptions)
Let him conclude today. That is all.

s 6 foaT #

To wam wgw feg ez ¥
e F=W 5 oww giew !

sft games qrenay A ¢ (fagr):
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LAy ffww g o
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DR. M. M. S. SIDDHU: Mr. De-
pbuty Chairman, Sir, with a few min-
utes at my disposal, I will confine my-
self only to a few points. One is about
the situation of law and order. The
Government ig there to look after the
safety of the life and the property of
the peaple, Unfortunately, crime has
become the order of the day. Only
the day before yesterday or two days
back the driver of an ex-Member of

the other House was mur-
6 pM., dered. About a year back,

Baba Nirankari was mur-
dered, but the culprits are yet
to be apprehended. It is not that

crime does not take place, I am not
concerned with it. But why are they
not being investigated and the culprits
not brought to book? Recently in
the State of Uttar Pradesh from which
I come, a dear comrade of mine
Chheda Singh, a colleague of ours and
ex-MLA, was murdered. The FIR
names a Congress (I) MLA in it, but
he is not apprehended, Leaving aside
the Congress (I) members, all the
other political parties met together
and requested the Government of the
State to investigate and apprehend
the person who had been named in
the FIR. Here is the photostat copy
of the FIR in which Raja Vijay Ku-
mar, the Congress (I) MLA, Raja
Sisandi, as he is called, and his bro-
thers have been named. Why should
they not be apprehended? Why is it
that such cases have to be brought
before the public? Again and again
either in. the Assembly or in the
House we have to ventilate about it.
Does it do good to any system of Gov-
ernment?

Look at the under-trials. What
treatment have they met at the hands
of the police? Their eyes have been
gouged, out their legs have been bro-
ken, they have lost their lives. Hun-
dreds of under-trials were rotting in
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the jails. Had they been produced
before the magistrate, most probably,
they would have been freed because
the number of years they have been
in the jails were more than sufficient
for the crime for which they were
apprehended.  This, the administra-
tion of the State as well as that of
the Central Government, should be
alive to, It is not enough that you
say that the police ig being modernis-
ed, that it is being reorganised. What
ig the purpose of that if it does not
produce any fruit?

- Then, Sir, I take another point, and
that is regarding the medical educa-
3ion. On the medical education there
has been a lot of hue and cry. A
‘gquestion of the medical colleges com-
iing up, charging the capitation fee
scame up, The answer given to the
Starred Question No. 470, dated
*19-12-80, was:

“The Government of Xarnataka
hag issued an order daled 6-6-80
permitting the private colleges in
the State, inter alia, to charge spe-
cial tuition fee of US $ 20,000 pay-
able in foreign exchange or equi-
valent amount in rupees.”

Here is a Government which allows
the capitation fee, The answer of the
Union Government, T call, funny., It
says: -

“Sustained efforts are being made
by the Government (that is the Go-
vernment of India) to impress upon
the State Government to do away
with the unhealthy practice of char-
ging capitation fee.”

How ig it possible that the regulations
made bv the Government of India,
cannot be enforced in a State, and
especially those in the field of medical
education? And it iz all the more re-
grettable that the Union Health Min-
ister should go and preside over a
function held by one of the capita-
tion-fee medical colleges. He presid-
ed over that function. Why on earth
do they want to associate themselves
with it? And the Chief Minister of
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Karnataka hag by an Ordinance chan-
ged the law of the university affiliat-
ing the medical colleges and the en-
gineering colleges, Why? Because he
wants the capitation-fee medical col-
leges to come in, Tell me what is go-
ing to be its effect. The answer giv-
en by the Chief Minister of Karnataka
was that they would go to the vil-
lages and rural areas. Tell me, will
the persons who are going to pay Rs.
5 Jakhs as capitation fee, go to the
rural areas to serve the rural people?
Ig it not something shameful for any
Governmet to have such colleges?
The Medical Council of India, as early
as 1973, had brought it to the notice
of the Government and it had said:

“In view of the above, there are
only two alternatives. The capita-
tion fee in the medical colleges
should be stopped and the colleges
taken over by the Government.
Secondly, if it was not feasible for
the Government to take over the
colleges, then such money which is
necessary to run the medical col-
leges should be paid by the State
Government.”

Instead of stopping them, they are
encouraging them, Thig is the state
of affairgs of medical education in that
State. I am glad to say that as far
as Bihar is concerned, the Govern-
ment of Bihar has taken over all the
capitation-fee medical colleges. They
are now administered by the Govern-
ment of Bihar and no capitation fee
is being charged. But the State of
Karnataka still goes on allowing such
colleges to be opened. One more
medical college hac been opened in
Andhra Pradesh. Three such medical
colleges have come up in Karnataka
and a fourth one hag come up in
Andhra Pradesh. An.d many more ap-
plications are pending., Nearly 15 to
20 medical colleges may soring up
if this system is not changed.

Sir, the state of affairs in the uni-
versity medical college in Delhi is all
the more deplorable, In the last mee-
ting of the Medical Council, this is
what they had to say:
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“No admission be made to MBBS
course in the yniversity medical
college from the year 1981 onwards.

That the authorities must take
immediate steps to provide neces-
sary building facilities, and that the
necessary teachers with appropriate
teaching designation should be ap-
pointed.

Further they should have at least
one full-time unit in each of the
- «clinical departments.”

I do not want to read it in full. But
what is the state of affairs? For six
years now, year after year, recogni-
tion has been given. And the tea-
chers have not been appointed. This
is the state of affairs in the univer-
sity medical college.

As far as reservation in postgraduate
medical study is concerned, the Medi-
cal Council of India is quite clear on
this subject. Its recommendation, as
it stands today, says:

“Students for postgraduate train-
ing should be selected strictly on
merit, judged on the basis of aca-
demic record in the undergraduate
studies. Any selection for postgra-
duate studies should be conducted
by the university.”

As early as 13-9-1979 the Secretary
of the Medical Council of India made
a reference to the Union Ministry of
Health to find out whether it is obli-
gratory, compulsory, on the part of
the medical colleges to reserve seats
for the Scheduled Castes and Sche-
duled Tribes. Till yesterday no reply
has been received on this vital ques-
tion. Why? If the Government wants
reservation, why does it not reply to
this and come forward with a proper
regulation so that it can be done?

Ag far as capitation fee is concern-
ed, T have got this photestat copy of
a letter which is asking the students
to come for interview—in case the
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student is not able to come, then he
can send his parent for the inferview.
I have yet to wunderstand what re-
levance a parent hag for the inter-
view. Is it the son to be admitted or
the parent who is going to receive
medical education?

As far as junior doctors are con-
cerned, I have only to make one
appeal. Whatever promises and
whatever arrangements were made,
whatever agreements were entered
into by the Government with the
junior doctors, please, for God’s sake,
implement them. Give them 25 per
cent house rent allowance instead of
15 per cent. Give them the neces-
sary facilities for 8 hours a day work-
ing which you agreed. Employ more
doctors if you need to. If there is
any difference of opinion, appoint a
committee and see whether the doc-
tors are right or the authorities are
right.

On matters of university education
I have to make one appeal. And that
is for the Vice-Chancellors’ body or
the University Grants Commission or
the Inter-University Board or what-
ever may be the forum, there should
be a code of conduct for the teach-
ing faculty members. I am one of
those who feel that a teacher in any
medical college, a teacher in any
university, or elsewhere, is free to
ventilate his point of view as long as
it does not contravene the law of
the land. But I am sorry to say that
one of the professors of history in
the Aligarh Muslim University...

DR. HAREKRUSHNA MALLICK:
Dr, Irfan Habib.

DR. M. M, S. SIDDHU: 71 am not
going to hame him; everybody knows
it. He is being hounded out for poli-
tical reasons or for reasons too
obvious to anbody. I am strongly
against such an attitude, There
should be a clear code of conduct
and whesoever breacheg it, should be
taken to task.
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Sir, one or two points more and 1
have done. 1 am not going to take
more time,

Now there is the question of Vita-
min A. On this matter I will not
go into details, I will enly bring out
this much. I will show you how the
whole thing was brought about. The
food inspectors of Western TU.P.
launched g particular campaign to
expose the misadventure of a multi-
millionaire manufacturer of wvanas-
pati and conducted sample tests. And
the results showed that Vitamin A
wag found deficient. And after that
the whole thing started. That is the
genesis of that. And the worse part
of it ig that now by g secret circular
it has been stated that “No analysis
for Vitamin A should be done: all
the tests should be passed.” This is
against Food Adulteration Act and
Rules. I am quoting it from the
Financial Express of the 11th March.
1981. As far as Vitamin A is cone
cerned, you will be surprised that
people who want refined taste, go in
for MARKFED groundnut. Ground-
nut oil has Vitamin A added to it.
You will be surprised that as far as
medical literature is concerned. it has
been proved that Vitamin ‘A’, Retinol
and Carotene from which it comes,
have something to do with preven-
tion of cancer. Therefore, it is high
time that the Government should not
yield to the pressure of Vanaspati
manufacturers. If such instructions
have been given confidentially, they
should be withdrawn. ( Time bell
rings).

One more peint. And that is about
the development plan for medical and
social welfare. The percentage of
medical sector to outlay from the
year 1972-73 ig something like this:
2.30, 2.360; 2.60 and so on. And the
latest percentage for 1980-81 is 2.230
of the total outlay of the develop-
ment plan. With this meagre outlay,
how can we improve the health of
the people? 1 see there has been a
sharp fall from 1972-73 when it was
2.3 per cent. ( Time bell rings). I
am sorry I have taken more time.

[RAJYA SABHA] Re. Starred Question g6¢

121 by the Delhi
Adhyapalk Parishad

MR. DEPUTY CHAIRMAN: The
discussion on the Budget is now over.
The Finance Minister will reply to
the debate on Monday. There will
be only his reply on Monday.

Now, we will take up the half-an-
hour discussion. Shri Joshi.

HALF-AN-HOUR DISCUSSION ON
POINTS ARISING OUT OF THE
ANSWER GIVEN IN THE RAJYA
SABHA ON THE 25TH FEBRU-
ARY 1981 TO STARRED QUES-
TION 121 REGARDING MEMO-
RANDUM SUBMITTED BY THE
DELHI ADHYAPAK PARISHAD.
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